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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCII, NEW DELHI
ORIGINAL APPLICATION NO. 512 OF 2023

IN THE MATTER OF:

RAJU

APPLICANT
VERSUS

UNION OIF INDIA AND OTIIERS ...RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 7/PROJECT PROPONENT

TO THE ADDITIONAL AFFIDAVIT FILED BY THE APPLICANT

[, Mr. Sanjay Prakash Garg, S/o late Shri. V. P. Garg, aged about 58 Ycars, resident of 1/4905,

Gali No. 8, Balbir Nagar I<xtension, Shahadra, New Delhi-110032, working as AGM Project with

the Respondent No. 7/Project Proponent having facility at C-21, Phase-1, M.G. road, UPSIDC

Industrial Arca, Ghaziabad-201015 (presently in New Delhi), do hereby solemnly affirm as under:

I1.

11,

['hat I, the Authorized Signatory of the Respondent No. 7/Project Proponent, authorized
vide Board Resolution dated 07.11.2023 and well conversant with the facts, records, and

circumstances ol the present case and hence competent to swear this Affidavit.

At the outset, cach and every allegation, contentions, and averments made in the Additional
Alflidavit dated 27.01.2024 filed on behall of Applicant are denied in totality, save and
except what are matlers of record and what has been specifically stated and admitted in the
reply hereunder. That further, the submissions, contentions and the averments made in the
Reply Affidavit filed on behalf of the Respondent before this ITon’ble Tribunal arce
reiterated and reaffirmed hercin although the same arc not repeated herein for the sake of
brevity and to avoid prolixity and the same may be read as part and parcel of the present

Reply to the Additional Aflidavit by this [Ton’ble I'ribunal.

That prior to setting out the para-wise response made by the Applicant in the Additional

Affidavit dated 27.01.2024, Respondent No. 7/Project Proponent wishes to submil the
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following prcliminary responscs with respect to the allegations made by the Applicant in

the Additional Affidavit:

A. ISSUE OF 33% GREEN BELT CRITERIA

That in response to the allegation of inadequate green belt, it is submitted that as
per the Notilication bearing No. G.0.1011/81-7-2021-09 (Writ)/2016 dated
13.10.2021 issucd by the Department of Iinvironment, Iorest and Climate Change
Uttar Pradcesh, Standard Opcrating Procedure (SoP) has been developed by Uttar
Pradesh Pollution Control Board for tree plantation on Miyawaki Mcthod. That in
pursuance to the same, Respondent No. 7/Project Proponent is also required to
develop Miyawaki I'orest as per the Standard Opcrating Procedure (SoP’) and for
ensuring timely compliance of the above said dircetion, a bank guarantee with
minimum validity of one (1) year of the amount cquivalent to the sum of initial
consent fees (Air and Water) or Rs. 50,000/- (Rupcees Iifly Thousand Only),
whichever is more was to be submitted. A copy of the Notilication bearing No.
G.0.1011/81-7-2021-09 (Writ)/2016 dated 13.10.2021 issued by the Department
of Environment, IForest and Climate Change Uttar Pradesh is attached herewith as

Annecxurc-R7/15. That in compliance of the same, Respondent No. 7/Project

Proponent has alrcady submitted the Bank Guarantee of Rs. 50,000/- (Rupcees 14ifty
Thousand Only) dated 17.08.2023 on 25.08.2023. A copy ol the Bank Guarantee
dated 17.08.2023 has alrcady been annexed as Anncexurc-R7/13 along with the
Reply Affidavit filed by the Respondent No. 7/Project Proponent.

That in [urther compliance of the above-mentioned direction, Respondent No.
7/Project Proponent had cntered into a Memorandum of Understanding dated
05.09.2023 with the Head, Indian Council of Forest Rescarch and liducation, 1ico-
Rehabilitation Centre, Prayagraj, Centre of LForest Rescarch Institute (I'R1),
Dchradun to cstablish the Miyawaki plantation to as per the SOP. A copy of the
Memorandum ;(()J. Understanding  dated  05.09.2023 centered  into  between

Respond '\1(3‘\}(-)’,“'7/1)50]@{ Proponent and Ilcad, Indian Council of IForest Rescarch
/12 N
{‘ f:: 5
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and Lducation, lico-Rchabilitation Centre, Prayagraj is anncxed herewith ag

Annexure-R7/16.

That it is further submitted that Clause 10(m) ol the Revised Guidelines issued by
CPCRB only states that the “open area available within the CBWTI shall be
developed into green belt”. 'That no clause in the said Revised Guidelines issued by
CPCB mandates CBWTT to maintain 33% green belt arca within its premises.
ITowever, it is pertinent to highlight herein that Respondent No. 7/Project
Proponent is maintaining more than 15% green belt which has also been recorded
by the Joint Committee’s Report filed by Regional Office, UPPCB dated
07.11.2023.

Further it is stated that Respondent No. 7/Project Proponent vide Letter Ref. bearing
no. MEMPL/UPSIDA/23-24/410 dated 12.07.2023 has requested Regional Officer,
LR, State Industrial Development Authority to hand over the adjoining land arca
(left side and back of the Facility of Respondent No. 7/Project Proponent) 1o
Respondent No. 7/Project Proponent so that Respondent No. 7/Project Proponent
can adopt and develop the said arca as green belt with latest suggestive technique
ol Miyawaki Forest plantation, as it has been advised by UPPCRB vide .etter No.
170880/UPPCB/Circle 1(UPPCBIIO)/CTO/both/I lapur/2022 dated 11.02.2023 to
develop Miyawaki lforest mandatorily. A copy ol the Letter dated 12.07.2023 is
alrcady anncxed along with the Reply Affidavit as Annexure-R7/14 filed by

Respondent No. 7/Project Proponent.

B. BAR CODING IMPLEMENTATION:

V.

That it has been contented by Applicant in the said Additional Affidavit that
Respondent No. 7/Project Proponent is using QR-Coding Manual Feeding of data
instead of barcoding system as prescribed by Guidcelines for Bar Code System for
Lffective Management of Bio-Medical Waste issucd by CPCB. That Bio-Mcdical
Wasle Management Rules, 2016 mandates to account and track the waste being

sent oul of the premisces and disposed through CBWTTE and hence guidelines have
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been prepared to [acilitate and provide guidance to CBW'TT to establish the bar
code system. That the Applicant herein in order to mislead the [lon’ble Tribunal
has wrongly stated that Respondent No. 7/Projccet Proponent is leeding the data
manually and hence is in breach ol the aforesaid Guidelines for Bar Code system.
‘That in responsce to the same, it is pertinent to cmphasize on below mentioned
clausces of the Guidcelines issued by CPCB:

Clause 5 (a) (vi): In case of non-availability of wireless weighing machine,

the scanner system should have an option of manual entry of data pertaining
to weight of scanned bags using conventional weighing machine.

Clause 6 _(vi): There should preferably be wire or wireless based

connectivity between bar code scanner and weighing machine. The Bar
code wuste management system should also support manual data entry only
in case of weight input, where digital weighing machines could not he
provided by CBWTI operator or procured by the Occupier.

Clause 6 (ii) Dedicated bar code scanner: In this system, the bag is kept on

weighing scale and scanned by scanner device by the person collecting
waste. Weight of bio-medical waste is automatically transferred from
weighing scale to device along with bar code or QR code information. There
can also be a provision of manual entry of weight data.
A copy of the Guidelines for Bar Code System for liffective Management of
Bio-Medical Waste issued by CPCI in the month of April, 2018 is attached

herewith as Annexure-R7/17.

vi.  That upon perusal of the above mentioned clauses, it is apparent that the data can
be fed both ways i.c. manually as well as automatically. That it is submitted that
Respondent No. 7/Projecet Proponent is duly registered on the Bar Coding System
as per the Guidelines issued by CPCB and has been feeding the data manually as
well as automatically as per the Guidelines prescribed by CPCB. Thus, Respondent
No. 7/Pr0jcc!/,fi{p?fﬁén@-i.s J'? cpompliance with the Guidelines for Bar Code System

Ve n@grﬁgnl}{\‘mmvcdical Waste issucd by CPCB,

4.5,

"
&
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C. CONSENT TO OPERATE (AIR AND WATER) AND AUTHORIZATION
UNDER BIO-MEDICAL WASTE MANAGEMENT RULES, 2016

vii,  That Applicant in the said Additional Affidavit has lalscely alleged that Respondent No.,
1/Project Proponent does not have valid Consent to Operate under Air (Prevention and
Control of Pollution) Act, 1981; Water (Prevention and Control of Pollution) Act,
1974 and Bio-Mecdical Waste Management Rules, 2016 and hencee is illegally
opcrating the facility against the BMW Rules, 2016. That in responsce thereto, it is
submitled that Respondent No. 7/Project Proponent was granted a Consolidated
Consent to Opcrate and Authorization (Consolidated Consent & Authorization)
(Fresh) vide Refl No.
170990/UPPCB/Circlel (UPPCBIO)/CTO/both/TIAPUR/2022 dated 11.02.2023
from Respondent No. 4 which was valid till 31.12.2023. That pursuant thercto,
Respondent No. 7/Project Proponent applied for renewal of the said consent again
on 06.10.2023. That Respondent No. 4 i.c. Uttar Pradesh Pollution Control Board
granted Consolidated Consent to Operate and Authorivzation under Scetion 25 of
the Water (Prevention & Control of Pollution) Act, 1974 and under Scction 21 ol
the Air (Prevention & Control of Pollution) Act, 1981 vide Rel. No.
193863/UPPCB/Circle 1 (UPPCBIHO)/C'TO/both/ITAPUR/2023 dated 09.02.2024.
That the said Consent to Opcrate date 09.02.2024 is valid from 01.01.2024 (il
31.12.2028. A Copy of the Consolidated Consent to Operate and Authorization
(Consolidated Consenl & Authorization) dated 09.02.2024 is annexed herewith as

Anncexure-R7/18.

viti.  That it is [urther submitted that Applicant has falscly alleged in the Additional
Alfidavit that Respondent No. 7/Project Proponent has not complied with the Bio-
Mcdical Waste Management Rules, 2016 and has applied lor the Consent to
Opcrale alter expiry of the Authorization under the BMW Rules, 2016. That in
responsce o the same it is submitted that the Respondent No. 7/Project Proponent
obtained authorization under Bio-Mcedical Waste Management Rules, 2016 vide

Authorization No. 11/0133/C-1/BMW-05/2017 dated 06.10.2017 (rom Respondent
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No. 4 for operating a facility for gencration, collection, reeeption, treatment,
storage, transport and disposal of biomedical waste. Pursuant thercto, Respondent
No. 7/Project Proponent applied for renewal of Authorization vide Application
dated 17.10.2018 for all categorics of Schedule-1 ol the Bio-Medical Waste Rules,
2016 & Amendment Rules 2018 for the period from 01.01.2019 1o 31.12.2023 vide
Application Ref No. MEMPL-GZB/BMW/2018-19/56 1o the Regional Officer,
UPPCI and was granted Authorization vide No. 1134709/C-1/BMW-05/2019 dated
11.04.2019 [rom Respondent No. 4 under Bio-Medical Waste Management Rules,
2016 which was valid till 31.12.2023. Pursuant thereto, Respondent No. 7/Project
Proponent again applied for Consolidated Consent and Authorization on
06.10.2023, however, later received a communication [rom Respondent No. 4 i.c.
UPPCHB that Respondent No. 7/Project Proponent nceds to file for renewal of
Authorization under Bio-Medical Waste Rules, 2016 scparately and  hence
Respondent No. 7/Project Proponent vide Application dated 05.01.2024 again
applicd [or Authorization which was granted to the Respondent No. 7/Project
Proponent Authorization No. 24285794 dated 18.02.2024. 'T'hat said Authorization
under BMW Rules, 2016 is valid till 31.12.2028. A copy of the Authorization dated
18.02.2024 is anncxed herewith as Annexure-R7/19.

ix.  Thus, it is apparcnt that all the allegations made by the Applicant in the present
Additional Affidavit arc uticrly bascless and unfounded and raises a strong
suspicion that the Original Application and the Additional Affidavit has been filed
with ulterior motives to disrupt the CBW'TIY maintained by Respondent No.

7/Project Proponent.

IV.  PARA-WISE REPLY

That at the outset, the Respondent No. 7/Project Proponent herein denies cach and every
allegation made by the AppllCdnl herein in the present Additional Affidavit filed. It is

submitted that no p.,m olgthe Wsmnl Additional Affidavit (iled by the Applicant may be
/ - &
= lrcated as admllwd(ﬂyrs/spu{ 1C Iy‘lravuscd herceinafter.

AQ
f \‘)
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That the contents of Para No. | of the present Additional Affidavit are denicd [or want of

knowledge.

That the contents of Para No. 2 of the present Additional Affidavit are a matter of fact and henee

needs no responsc.

‘That the contents of Para No. 3 of the present Additional Affidavit arc a matter of fact and hence

needs no responsc.

That the contents of Para No. 4 ol the present Additional Affidavit are devoid ol any merit and docs
not raisc ant substantial question relating to the Joint Committee Report filed by Regional Office,

UPPCB dated 07.11.2023 and does not descrve any consideration of this Ion’ble Tribunal:

That the contents of Para 4 (i) of the present Additional Alfidavit are false, {rivolous and hence
vehemently denied. In response thereto, it is submitted that in compliance of the Notification
bearing No. G.O.1011/81-7-2021-09 (Writ)/2016 datcd 13.10.2021 issucd by the
Department of linvironment, Forest and Climate Change Uttar Pradesh, Respondent
No. 7/Project Proponent has already submitted the Bank Guarantee of Rs. 50,000/-
(Rupees Filty Thousand Only) dated 17.08.2023 on 25.08.2023 for development of
Miyawaki Lorest as per the SoP and Respondent No. 7/Project Proponent have also
cntered into a Memorandum of Understanding dated 05.09.2023 with the Iead, Indian
Council of Forest Rescarch and ducation, lico-Rchabilitation Centre, Prayagraj,
Centre of lorest Rescarch Institute (IFRI), Dchradun to establish the Miyawaki
plantation. Further it is reiterated that Clause 10(m) of the Revised Guidelines issued
by CPCI mandated to develop green belt in the open arca within the CBW'TT but doces
not mandates to maintain 33% of the arca as green belt. Thus, Respondent No. 7/Project
Proponent is in compliance of the requirements to develop a green belt arca within its

premiscs. ‘

That the contents of Para 4 (ii) ol the present Additional AfTidavit arc false, [rivolous and hence
vehemently denied. In response thercto, it is submitted that the Respondent No. 7/ Projecl
Proponent is incompliance with the Guidelines for Bar Code System for iffective

Management ol Bio-Medical Waste issued by CPCB which provides for [ceding of the

:}‘Z 2 ;f" .
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data manually as well as automatically. That it is reiterated that Respondent No.
7/Project Proponent is duly registered on the Bar Coding System as per the Guidelines
issued by CPCB and has been [ceding the data manually as well as automatically as per
the Guidelines prescribed by CPCB. Thus, Respondent No. 7/Project Proponent is in
compliance with the Guidelines for Bar Code System for Lillective Management of

Bio-Mcdical Waste issued by CPCB.

‘That the contents of Para 4 (iii) & (iv) of the present Additional Aflidavit are [alse, (rivolous,
concocted and hence vehemently denied. In response thereto, it is submitted that Respondent
No. 7/Project Proponent has duly obtained Consolidated Consent to Operate and
Authorization under Scction 25 of the Water (Prevention & Control of Pollution) Act,
1974 and under Scction 21 of the Air (Prevention & Control of Pollution) Act, 1981
vide Ref. No. 193863/UPPCB/Circle 1(UPPCBHO)/CTO/both/ITAPUR/2023  dated
09.02.2024 from Respondent No. 5 which is valid [rom 01.01.2024 i1l 31.12.2028.
That it is further reiterated that Applicant has falscly alleged in the Additional Affidavit
that Respondent No. 7/Project Proponent has not complied with the Bio-Medical Waste
Management Rules, 2016 and has applicd for the Consent to Operale afler expiry of
the Authorization under the BMW Rules, 2016. That Respondent No. 7/Project
Proponent applied for Consolidated Consent and Authorization on 06.10.2023,
however, later reccived a verbal communication from Respondent No. 4 i.c. UPPCB
that Respondent No. 7/Project Proponent nceds to [ile for renewal ol Authorization
under Bio-Medical Waste Rulces, 2016 scparatcly and hence Respondent No. 7/Project
Proponent vide Application dated 05.01.2024 again applicd lor Authorization which
was granted to the Respondent No. 7/Project Proponent Authorization No. 24285794
dated 18.02.2024 and is till 31.12.2028.

That the contents of Para 4 (v) of the present Additional Affidavit are denied for want ol

knowledge and henee needs no reply.

That the contents of Pam 4 Lw),_ul lkg present Additional Affidavit are false, frivolous,

/'\
I’y (|LI‘IIL{[\| gisponsc thereto, it is submitted that Rcsp()ndcnt
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by relevant authoritics and has also maintained a Compliance Report of all (he
conditions as mentioned in the Consent to Operate and have also submitted the
Compliance Report to UPPCB. Thus the allegations made by the Applicant in the
Original Application as well as in the Additional Affidavit are utterly bascless and
unfounded and raiscs a strong suspicion that the Original Application has been filed
with ulterior motives to disrupt the CBW'TEF maintained by Respondent No. 7/Project
Proponent. A copy of the Quarterly Compliance Report as per the Conditions
mentioned in the Consolidated Consent to Operate and Authorization, issucd to UPPCI3

is attached herewith as Annexure-R7/20,

That the contents of Para 4 (vii) of the present Additional Affidavit are false, frivolous,
concocted and hence vehemently denied. That it is denied that Respondent No. 7/Project
Proponent is collecling and transporting bio-medical waste bevond 150 KM distance against
the 7SKM/150Km criteria as per the Guidelines issued by CPCB. In response thereto, it is
submitted that Respondent No. 7/Project Proponent is collecting bio-medical wastes within the
prescribed fimits i.c. within 150KM radius arca. That the Authorization dated 06.10.2017 under
the BMW Rules, 2016 issued to Respondent No. 7/Project Proponent also mentions that the

distance covered by CBW'TT is 150 KM,

That the contents of Para 4 (viii) of the present Additional Alfidavit are [false, frivolous,
concocted and hencee vehemently denied. That it is denied that the bio-medical wastes collected
by Respondent No. 7/Project Proponent are being sold to vendors outside Uttar Pradesh in
contravention of the Bio-Medical Waste Management Rules, 2016, In response thereto, it is
submitted that Rule S (m) of the Bio-Medical Waste Management Rules, 2016 mandates that
it shall be the duty of the operator that “afier ensuring treatment by autoclaving or
microwaving followed by mutilation or shredding, whichever is applicable, the recyclables
Jrom the treated bio-medical wastes such as plastics and glass, shall be given (o recyclers
having valid consent or authorisation or registration from the respective State Pollution

’

Control Bouard or Pollution Control Commitiee”. That it is submitted that Respondent

No.7/Project Proponent is in compliance with the said Rule and the allegations made by the
Applicant in the corresponding para in the Additional Affidavit are false and bascless. That it
is submitted that Respondent No. 7/Project Proponent is fully compliant with all the

ﬂ.ppji’;‘-;ill}.lc Rules and Regutaliong;and the terms and conditions imposed by the
e eal /i S | . R
’:f\{\b y/de _;-—.; AN
R _’_/ &’/z g N\

/4YOTSNA Y\
* {Regn. No. 8415 ) = ')
\&2\ Area Delhi /: /

N\

4 5"\\
Q. N\

J/
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Authoritics while granting Consent to 1istablish and Consent to Operate for the
establishment and operation of the Common Bio Mcdical Waste Treatment Facility to

Respondent No. 7/Project Proponent.

viil.  That the contents of Para 4 (ix) of the present Additional A flidavit needs no response from the

Respondent No. 7/Project Proponent.

5. 'That the contents of Para 5 of the present Additional Affidavit arc vehemently denied. That the
contents of the prayer clause arc denied and it is submitted that the Applicant has not put forth any
valid allegation and hence the prayer clause is not maintainable and the Original Application as

well as the Additional Aflidavit filed by Applicant is liable to be dismissed with exemplary costs.

NP7
()c'wjb 9\\@\\)\

Identity the Executant/Deponeng._
who has Signed in my Presencg

VERIFICATION

I, the above-named deponent, do hereby verify that the contents of paras No. 1o of
my above Affidavit arc true and corrcct. Nothing material has been concealed therein and

13 MAR 20

Verilied at - onthis ~ dayol , 2024

no part of'it is false.

ATTRESTED

Natary Pulllie Delhi (Indin?

1.3 Map oy,
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File No.81-7005(099)/216/2020-07-,
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% ORER ¥ SuFel el W el ggiy smenRa gERYeT afvard wu A dwrEn 9 |
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File No.81-7005(099)/216/2020-07 -,

P wdl d Sad A& B Igued T Ry om @ e F awrlig e @ s

W TERT ST SRS B wrgw @ Sovo weEW FEw 918 g FeiRa ufvar @
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2— e g, Sow0 wgEel g 91, TS B S U WEH—S{—36570 / UPPCB/
CL/418 / Q&TRIToT / 2021, fi® 12.10.2021 & | H |
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e ¥,
( PoTeio T )
o ||
Signed by wer fig

Date: 13-10-2021 14:40:53
Reason; Approved
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WH{WUTTARPRADESH GS 021645
§
g CMORANDUM OF UNDERSTANDING

I'his § memorandum of Understanding (MOLD is made on the
4] Rf;lj s:r 2013, between Indizn Council of Forest Research and Education, Tco-
Lation Ccnnc, Prayagraj, Centre of Forest Rescarch Institute (FRI), Dehradun, (hrough.

Hgad, Indian Council of Forest Rescarch

Prayap

g
(Heremafter referred to as the (ICFRC - ERC, Prayagraj) and called the *’First Party’”) which
expresgion shall unless excluded by or repugnant to the context, inchude its successors, assigns
eic., of the part;

i
AND

Medicare Environmental Management Pvt. Lid (Hapur)

Mr. S:?nja;f Prakash Garg. Unit Head - Medicare Lnvironmental Management Pvi, [.Ad. Hapur,

(Hereig after referred to as the MEMPL and called the *'Second Party'") which expression shall

unless excluded by or repugnant to the context, include its successors, assigns etc. of the other
# 4

part: §

WHFIIEFAS the objective of the First Party is to establish the Mivawaki planiation 10 carried out
under as per the SOP available at URL:-http://www.upecp.in/TrainingSession during 2023-24,

AND {VHEREAS second Party has approached and willing to provide requisite lunds and
logistig suppoit to the First Party for the same on the following terms and the conditions:
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1. General Terms and conditions.
¥ That the following Annexure shall be deemed to be an integral part of this agrecment
Annexure ““A’” Terms of Reference {ToR).
Anmexure B Terms of Payment {ToP).
That the scope work and methodology will be as per ToR/project Propusal of first party.
That it shall complete the assigned work of Miyawaki plantation within & monghs,
MEMPL will appoint Nodal Officer to keep coordination with ICFRE-ERC, Prayagraj.
Thatl. Bead, ICFRE-ERC, Prayagraj will be the implementing auihority.

b i s Tl

2. Foree Majegre

‘That if any time during continuance of this contract the work s delayed because of war, civil
commotion natural hazards, epidemics and earthquake ete. it must by the First Party to the
Second Party within one week of such incident(s) with full details and its impact on the work
schedule mentioning there in additional time required for the completion of works under this

agreement. The Force Majeure shall not include delays due to negligence or internal action of
the First Party.

The working period may be extended by the Second Pasty if it fecls the reason of delay
reported by the First Party found to be gemuine and beyond the contrel of the First Party.

The decision of the Second Party on continuation of the contract will be final for the First
Party.

3. Output/Deliverables

The Deliverable/Output shall mean the services that may be provided by the First Party to the
Second Party under the conmact and the Fitst Party is required Lo submit the repoit of
plantation. Second pariy will inform to UPPCB, Taucknow thal they under process to
implement the same.

4. Contact Person

Both the parties shall nominate a contact person as their authorized representative for the
purpose of this agreament. All notices, request, approval, consent required or permitted to be

given or made pursuant to this coniract should be addressed by/to the contact person in
wriling,

Kirst Party — Dr. Sanjay Singh, Head and Scientist —G, ICTRE-ERC, Prayagraj
Sccond Party — Mr. Sanjuy Prakash Garg

N
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5. Dispute

That all disputes arising out of this agreement shall be settied amicably by both the parties
through discussion and in casc any dispute remains unscitied, the same shall only be subject
to the jurisdiction of the courts at Hapur (Littar Pradesh).

IN WITNESS where of the FIRST PARTY and SECOND PAR'TY have put their signamre
on this Memorandum of Understanding (MOU) on the day, month and year first above
wrilten.

AT

SIGNED BY SIGNED BY
FIRST PARTY SECOND PARTY
s
N/
Q/e\”‘
WITNESS -
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Annexure-A:

Term of Reference

Establishment of Miyawaki plantation to be carried out under Medicare Environmental
Management Pvt. Ltd,

TECHNICAL DETAILS

Funding Agency

Medicare Envirenmental Management Pvi. Ltd.
Implemeniing Ageney

Indian Council of Forest Rescarch and Education, Leo-Rehabilitation Centre, Prayagraj,
Research, Centre of FRI, Dehradun under Ministry of Environment and Forest GOL New Delhi)

Co-ordinator

Dr. Sanjay Singh, Head and Scientist -G
Mobile No. 9430366286

Principle Investigator

Alok Yadav, Scientist —E

Mobile NO. 9411166881

Time Schedule

& months from the date of release of fund

Scope of work

Development of forest within 1,200sq, Meter area as per Miyawaki Mlantation to be carried out

as per the SOP avuilable ar URL:-http://www.upcep.in/TrainingScssion Funds shall be paid as
per conditions of mentioned within Annexure-2. This will be evaluated under following
categories;

{A) Establishment of Miyvawaki Plantlation

1. Design of plantation will be developed as per land dimension.
2. Soll apalvsis of the site.

3. Enpagement of technical staft,
4. Pit digging and other related activities.
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5. Plantation of scedling.
6. Mulching of the land.
7. Submission of report,

Mecthodology
As per the standard scientific methods Miyawaki plantation will be developed.at 1200sq. meter
at one site.

Action Plan

S.No. | Activities Quarter1l | Ouarter 2

; B Figld visit for' desiun prepamtion 7

2. Establishment ol plantation 7

3. Mainicnance and report submission

Budget estimate

The cstimuted cost of the project will be Rs, 240,000+ GST 18% /- (Two Lac and Fourty
Thousand rupees). Detailed are as below.

Heads

Cost Remarks

Project development Cost | 50000

Project document with proper design and other
technical inputs would be prepured and
submitted

Visiting C s ol Expert | 56000 lior execution and monitoring of plunation
Cost of Seedlings 75000 For Planation of various species

% Institional Charges 35000 To be deposited in revenue account
(@20%

Labour Cost 30000 !

GST @18% 43200 Govl, account

Field preparation, Plantation | -
und mainienance cost

Labour and other facilities to be managed by
company

Total Cost

hundred only )

283,200/~ (Rupees Two Lakhs vight three thousand and two
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Term of Payment (ToF)
The release of project budget will be three stagos as shown below:

1. 5% of Total Cost as Rrst instalment
2. 30% of Total Cost alter establishment of plantation
3. 20% on final submission of the report.

18
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Guidelines for Bar Code System for Effective Management of Bio-medical Waste

BT UguUr orRiEvr A1s

TA.N.TH. uRER, waa

arezel (o AR
S.P.S. PARIHAR; LAS. A CENTRAL POLLUTION CONTROL BOARD
Chairman A S Ministry of Environment, Forest & Climate Change

(Government of India)

FOREWORD

The Bio-Medical Waste Management Rules, 2016 as amended stipulate that it is the duty of
every Health Care Facility (HCF) to establish a bar code system by 27.03.2019, to account
and track the waste being sent out of the premises and disposed through Common
Bio-medical Waste Treatment Facility (CBMWTF). The barcode system is required to b2
established by Operator of a Common Bio-medical Waste Treatment Facility (CBWTF) with
mandatory participation of HCFs. Afore-said rules also mandate CPCB to prepare technical
guidelines for uniformity in establishing system of barcode tracking across the country.

The bar code system serves as an important tool for regulatory authorities especially for
tracking of bio-medical waste from source of its generation to its ultimate disposal. The Bar
code system also helps regulatory agencies in getting instantaneous data on bio-medical
waste management of a particular HCF or CBMWTF. Barcode system would also help in
controlling the pilferage of recyclable bio-medical waste.

These guidelines provide information on aspects relating to Bar Code system which include
desired specifications for the bar code label, bar code scanner, mobile bar code scanner,
type of data to be captured, generation of bar-code labels, barcoding software etc. including
the guidance for implementing bar code system.

My colleagues Shri J.Chandra Babu, Scientist, ‘D’ and Shri B.Vinod Babu, Scientist-'E’
have put in excellent effort in preparation and finalization of these guidelines under the
guidance of Shri A. Sudhakar, Member Secretary. Inputs provided by Ministry of
Environment, Forest and Climate Change (MoEF & CC), Ministry of Health & Family
Welfare (MoH & FW), State Pollution Control Boards (SPCBs), Health Care Facility
representatives, Indian Medical Association (IMA) as well as CBWTF Association of India
and all the officials who were involved either directly or indirectly are also acknowledged.

It is expected that these guidelines would facilitate and provide guidance to HCFs as well as
Operators of CBWTFs in establishing bar-code systems well within the stipulated timelines.
State Pollution Control Boards / Pollution Control Committees and concerned departments
of governments are expected to ensure effective implementation of these guidelines for
ensuring environmentally sound management of bio-medical waste in the country.

(.

(S.P.SINGH PARIHAR)
April 2018

‘gftawr wae', WA R -Fn-anifea wwea, gat arsft TR, feedt-110032
'PARIVESH BHAWAN', C.B.D.-CUM-OFFICE COMPLEX, EAST ARJUN NAGAR, DELHI-110 032
PHONE : 22307233, TEL. / FAX - +91-11-22304948, e-mail : ccb.cpcb@nic.in
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Guidelines for Bar Code System for
Effective Management of Bio-medical Waste

1. Introduction

Bio-medical Waste Management Rules, 2016 notified on 28.03.2016 and as amended thereof
under the Environment (Protection) Act, 1986, stipulates that it is the duty of every Health
Care Facility (HCF) to establish a bar code system for bags or containers containing bio-
medical waste (BMW) to be sent out of the premises or place for any purpose, by 27.03.2019.
Also, Rule 5 of the BMWM Rules, 2016 stipulates that it is the duty of the every Operator of
Common Bio-medical Waste Treatment Facility (CBWTF) to establish bar code system for
handling of bio-medical waste.

These guidelines have been prepared to facilitate and provide guidance to both the Occupier as
well as Operator of CBWTF to establish bar code system and also to have uniformity in
adoption of the bar code system throughout the country, thereby ensuring effective
enforcement of the BMWM Rules, 2016.

2. Need for Bar Code System

Bar code system would help in accounting the quantity of biomedical waste being collected,
treated and disposed. This system would also help the prescribed authorities in monitoring the
implementation of BMWM Rules, 2016. The benefits of Bar code system are summarised
below;

(i) Tracking of biomedical waste from source of generation to intended destination for
final treatment and disposal;

(ii) Daily check on the Occupier, transporter (involved in transportation of bio-medical
waste within HCF as well as transportation of bio-medical waste from HCF to the
CBWTF premises) and Operator of a CBWTF;

(iii)  Preventing pilferage of bio-medical waste at HCFs as well as during transportation of
waste from HCF to the CBWTF;

(iv) Keeping record of visits made by CBWTF to the member HCFs for collection of waste;

(v) Identification of source of generation of bio-medical waste in case waste is disposed of
improperly;

(vi) Creates real time online monitoring of waste generation, collection, transportation,
treatment and disposal; and

(vii)  Quantification of bio-medical waste generated, colour coding-wise waste handed over
to the CBWTF operator by the Occupier and waste collected daily by the Operator of a
CBWTF from the member HCFs for further treatment and disposal.

3. Stakeholders responsible for Implementation of the Bar Code System

According to BMWM Rules, 2016 as amended, following stakeholders are responsible for
implementation of the Bar Code system as detailed below:

(a) Prescribed Authority: The State Pollution Control Board (SPCB) in respect of the
State, Pollution Control Committee (PCC) in respect of the Union Territory (UT) and
Director General, Armed Forces Medical Services (DGAFMS) in respect of Armed Forces
Health Care Establishments fall under the jurisdiction of the Ministry of Defense are
the prescribed authority for overall enforcement of the BMWM Rules, 2016 including
implementation of Bar code system..
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(b)

()

Health Care Facility: The person having administrative control over the institution
and the premises generating bio-medical waste, which includes a hospital, nursing
home, clinic, dispensary, veterinary institution, animal house, pathological laboratory,
blood bank, health care facility and clinical establishment, is responsible to implement
bar code labelling system.

Operator of a Common Bio-medical Waste Treatment Facility (CBWTF): The
person who owns or controls a Common Bio-medical Waste Treatment Facility
(CBWTF) for the collection, reception, storage, transport, treatment and disposal or
any other form of handling of bio-medical waste is also responsible for implementing a
Bar coding system.

BMWM Rules does not stipulate any responsibility to the bar code vendor (that is a person
supplying and distributing bar coded bags or container with bar coded labels). However, such
vendors may provide bar code labels compatible with bar-code management system software
and in accordance with these guidelines.

4, Bar Code Label

1. Bar code labeling may be of two types as given below

()

(i)

Bar code or QR code label can be pre-printed directly on the designated colour
coded bags /containers, which may be procured by HCF through the Operator of a
CBWTF providing services to them or through any vendor, fulfilling the
specifications stipulated under these guidelines; or

Bar code or QR code labels can be pasted on the designated colour coded bags/
containers, which can be procured by the HCF either through the Operator of a
CBWTF providing treatment services to the HCF or through Vendor.

In both cases, thickness of colour coded bag used for segregation and handling of
bio-medical waste should be as per Plastic Waste Management Rules, 2016 as
amended thereof i.e. equal to or more than 50 p.

The charges for bar coded labels or pre-printed bar coded label or QR code label
may be levied by the Operator of a CBWTF or a Vendor as per the prevailing rates to
the Occupier or as per the agreement between the Occupier and Operator of
CBWTF/Vendor. Vendors shall consult the CBWTF and the Software Provider so as
to ensure compatibility with software system being adopted by Operator of CBWTF.

2. Specifications of Bar-code or QR Code label;-

The Bar code label for use on the colour coded bags or containers for handling bio-medical
waste should have following specifications;

a)

Colour mark on the label: A colour mark or text is required on bar code label for
easy identification of the bar code (by the workers handling bio-medical waste) with
designated colour coded bag or container. The bar code should have a colour mark
(in Yellow/Red/White/Blue) in the form of block of size at least 7 mm X 7 mm or
Text of font size 12 specifying the colour of the BMW in the bags or containers. The
colour mark or Text shall be placed at the top left corner of the bar code label.

OR-IOR OR|-OR C
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b)

In case of cytotoxic drugs, the alphabet ‘C’ should be printed on yellow colour block.

In case of B/W label, colour mark can be specified in the form of ‘Text’ specifying the
colour of BMW waste as “YELLOW” / “ RED” / “ WHITE” /“ BLUE” printed on top left
side of the bar code label.

YELLOW | OR | RED | OR | WHITE | OR | BLUE | OR | YELLOW(C)

Unique Number of the HCF and its specification: Unique number to each HCF
shall be developed and provided by concerned SPCB/PCC/DGAFMS. Unique number
can be produced based on following criteria:-

i.

ii.

iil.

iv.

V.

Vi.

Name of the Health Care Facility (HCF): The name of the HCF shall be
indicated by first five alphabets in the name of the by the HCF. In case the name
of HCF is less than 5 letters, the rest of spaces may be filled with *. (E.g., All India
Institute of Medical Sciences-ALLIN). Followed by;

Name of the Place where HCF is located: Name of the place where HCF is
located shall be indicated by 6 digit local Pincode provided by Postal
department. Followed by;

Name of the State/UT : Name of the State/UT should be in the form of two digit
alphabetical number (as given at Annexure-I). Followed by;

Type of HCF: Type of HCF should be in the form of alphabetical number in
capital but not more than two letter i.e,, first two letters of a type of HCF /first
letter in two words of a HCF) as given below:

BH - Bedded Hospital

CL - Clinic

DI - Dispensary

HO - Homeopathy

MH - Mobile Hospital

SI - Siddha

UN - Unani

VH - Veterinary Hospital

YO - Yoga

AH - Animal House

BB - Blood Bank,

DH - Dental Hospital

NH - Nursing Home,

PL - Pathological Laboratory
FA - Institutions/Schools/Companies etc. with First Aid facilities
HC - Health Camp

and followed by;

Numerical Number of the HCF: Numerical number of the health care facility
shall not be more than five numerical numbers to be assigned to the HCF in
between i.e,, 00001 to 99999.

Concerned SPCB/PCC shall upload a list of HCFs along with their unique number
of HCF at their website. In case of long list, SPCBs may provide search option on
their website for retrieving unique code vis-a-vis name of HCF.
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c) Label sequence Number: CBWTFs should use central software to generate unique

label

sequential number. The operator of CBWTF should provide range of such

sequence numbers to label vendors to produce labels or produce labels by
themselves. The records of label sequence numbers and to whom allotted should be
maintained for verification of SPCBs/PCCs.

Eg. For handling of yellow colour bio-medical waste bag by a bedded hospital viz.,All
India Institute of Medical Sciences (ALLIN) located at New Delhi, Delhi State (DH) and
having unique number (say 00578), in such a case, the bar code or QR code label shall
be as given in Figure 1 below

Seq. No. 000XXXXXXXXXX Seq. No. 000XXXXXXXXXX
[=] :
- ALLIN110029DLBH00578
ALLIN110029DLBH00578
QR Code Bar Code

Figure 1. Typical Bar code or QR Code label

d) Specifications for the bar code label: In addition to the specification of Bar code as
given at SLNo. 4 (a), the bar code label should have following specifications as
detailed below:

il.

iii.

iv.

Vi.

vil.

viil.

The bar code label should be pasted only at the centre or close to centre of the
colour coded bag or container prescribed under the BMWM Rules, 2016 and
further amendments made thereof.

Size of bar code label should be such that it should be able to accommodate
desired information specified in this section.

The bar code / QR code should be black in colour and its back ground should
be white colour and it should be clearly legible on the label.

The bar code label should be tamper proof, water proof and its colour should
not be faded in due course of at least for 48 hours after its use.

The bar code label should be able to resist the prevailing atmospheric
temperatures and should not fade its colour till its end of life.

Bar code labels should not have any traces of heavy metals or any other
objectionable chemical constituent.

All bar coded labels should be of good quality preferably avery chromo paper
label having specifications prescribed under these guidelines.

The adhesive used for bar code label should be pressure sensitive, tear
resistance and should be of acrylic based adhesive and after use of labels on
the colour coded bag (s) or container (s), the label should not peel off on its
own or by normal abrasion during handling.
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5. Implementation of Bar Code Based Waste Management System

Implementation of the bar code system is the joint responsibility of the Occupier as well as
Operator of a CBWTF as prescribed under the BMWM Rules, 2016 as amended thereof. Bar
Code Based Waste Management software should be installed and operated by the CBWTF who
is providing services of bio-medical waste treatment and disposal. Each member HCF shall
obtain access to the Bar Code Based Waste Management System from the facility operator.
Requirements of barcode based waste management system and the role of HCFs and the
Operator of CBWTF are given below:

(a) Healthcare Facilities;

1ii.

iv.

vi.

In case of Health Care Facilities (HCFs) having 30 or more no. of beds shall have to
procure their own digital weighing machine and bar code scanner (scanning
equipment or app based mobile scanner). The weighing machine and scanner unit
shall have wired or wireless connection and the data pertaining to the weight of
the scanned bags should get transferred automatically. Also, the HCF is required to
scan all the bar coded bags containing bio-medical waste. Upon scanning of all the
bags by the HCF, the data shall be transmitted to the data base of bar code waste
management system, however, the data gets lodged into the data base only after
the operator of the facility accepts the waste on his console and generates waste
acceptance receipt. The waste acceptance receipt shall be printed (it should be
clearly legible and should not fade atleast for a period of five years) on the spot
and handed over to the HCF before departure of the transportation vehicle from
the premises. Such receipt can also be generated digitally and sent by e-mail to all
the concerned.

Whereas, HCFs having < 30 no. of beds as well as all other Occupiers as defined
under the BMWM Rules, 2016, are not required to scan their bags containing bio-
medical waste. Same shall be done by the CBWTF operator on arrival at the
premises. The CBWTF shall always carry scanning and weighing machines
alongwith portable printer (connected with wired or wireless systems with
automatic transfer of data pertaining to weight of scanned bags). The Occupier
shall obtain receipt printed by facility operator prior to his departure from HCF
premises (the receipt should be clearly legible and should not fade atleast for a
period of five years). The data gets lodged into the data base once the waste picker
(CBWTF Operator) generates waste acceptance receipt.

Obtain access Login and password for Bar Code Based Waste Management System
software from the CBWTF Operator.

Collect proof (counter signed by the CBWTF Operator) of waste collection or
Waste acceptance receipt comprise of date, time, no. of bags, total weight of colour
coded bags/containers.

Generate reports from Bar Code Based Waste Management System and maintain
records periodically and update in the website.

In case of non-availability of wireless weighing machine, the scanner system
should have an option of manual entry of data pertaining to weight of scanned
bags using conventional weighing machine.

(b) Operator of CBWTFs
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il.

iil.

iv.

vi.

vii.

viil.

ix.

The Operator of a CBWTF should purchase and operate Bar Code Based Waste
Management System software. The software should support multiple user logins
for each HCF (Occupier), admin login and regulatory login for respective
SPCB/PCC/DGAFMS, CPCB, MoEF & CC, Central/State Health Departments. Such
logins should be provided to the regulatory authorities voluntarily without any
charges. The application software should be loaded at any cloud server or servers
of SPCB/PCC as per the discretion of SPCBs/PCCs.

The CBWTF Operator shall procure dedicated bar code scanners or develop
suitable app for scanning with mobile phone and integration with central software.

In case of hospitals i.e.,, < 30 no. of beds and other HCFs as defined under the
BMWM Rules, 2016 and further amendments made thereof, the Operator of a
CBWTF providing treatment services to such HCFs shall scan the bar coded
bags/containers containing bio-medical waste.

The CBWTF Operator shall have to carry scanner along with printer and weighing
machine in its transportation vehicle while it is used for collection of waste from
member HCFs in accordance with BMWM Rules, 2016 and further amendments
made thereof and the CBWTF Operator shall maintain all the records as per
BMWM Rules.

Upon completion of scanning and weighing all bags/containers, the scanner
system should generate print of a waste receipt automatically which shall be
signed and handed over to the HCF immediately. The Operator shall also send the
daily waste collection statement or monthly comprehensive statement by e-
mail periodically to the Occupier and such data to be maintained in the bar code
waste management system.

Upon receipt of the waste at the facility, each bag shall have to be scanned by the
CBWTF Operator prior to its treatment so as to ensure no pilferage during
transportation between HCFs and CBWTF premises and updating of data in the bar
code waste management system. For this purpose, the CBWTF operator may
explore possibility of installation of automatically scanned verifiers if feasible.

In case of failure to re-scan of waste at CBWTF for more than 24 hours after
collection, an alert should be sent to SPCBs/PCCs.

The Operator of a CBWTF should have adequate hardware and all necessary
provision for maintaining the bar code based waste management system.

The CBWTF Operator shall have to maintain all the records for a period of five
years as per BMWM Rules, 2016.

6. Specifications of the Bar code Scanner and/or App based mobile scanner

Dedicated Bar code Scanner and /or Bar Code Scanner Based Mobile App should have the
following provisions:

i.

il.

The bar code scanner should have the provision of data storage (in case of problem in
server connectivity) for its retrieval, as and when required. Once the server system is
restored, stored data should be transferred immediately to the server.

Bar code Scanner and /or Bar Code Scanner Based Mobile App. should preferably have
connectivity (wire or wireless) with the digital weighing machine.
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iii.

iv.

Vi.

vii.

(ii)

For each bag scanned by the Bar code scanner and /or Bar Code Scanner Based Mobile
App. should automatically transfer the information (which include label information,
date, time and weight of each bag/container) to centrally located Bar Code Based Waste
Management System software. There should not be any scope for manual intervention of
the Occupier/Operator of a CBWTF with respect to the data transfer.

If the barcode scanner/app has any breakdown due to problem in network or app or
scanner software in transferring the data to the server, in such a case there should be a
provision for updating the information through alternate means with prior intimation by
the Operator of a CBWTF to SPCB/PCC/DGAFMS.

Upon scanning the barcode label, the software system should capture fixed barcode label
data (sequence number of label, name of HCF, code of HCF, type of HCF, colour code of
waste and location) along with dynamic data pertaining to weight, date, time and GPS
coordinates of each bag/container scanned.

There should preferably be wire or wireless based connectivity between bar code
scanner and weighing machine. The Bar code waste management system should also
support manual data entry only in case of weight input, where digital weighing machines
could not be provided by CBWTF operator or procured by the Occupier.

Upon receipt of waste by the CBWTF operator, the system should generate print out of
waste receipt at the designated waste collection point or shall send auto-generated
receipt by e-mail to the concerned Health Care Facility.

App based Mobile bar code scanner

In this system, app based mobile bar code scanner automatically synchronizes with
Android phone and the user can capture bar code or QR code data and weight
automatically. There can also be a provision for manual entry of weight data. App based
mobile bar code scanner is given in Figure 2. Also, the app based mobile bar code
scanner should require following hardware:-

» 1 GB and above internal memory or minimum memory should be able to retrieve
the 2 to 3 months data
5+ MP camera

AGPS or GPS supported
Internet 2G and GPRS
Bluetooth 2.0 Central

YV VVYYVY

Server

Weight, time,
GPS, etc. gets
captured
automaticallv

&

e

on the bag < ‘
Sy

Scan the
Barcodes

Figure.2 Dedicated App based Mobile barcode scanner
Dedicated bar code scanner

In this system, the bag is kept on weighing scale and scanned by scanner device by the
person collecting waste. Weight of bio-medical waste is automatically transferred from
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weighing scale to device along with bar code or QR code information. There can also be a
provision of manual entry of weight data. A dedicated bar code scanner is given in
Figure 3. Also, the bar code scanner should require following hardware:-

» 1 GB and above internal memory or minimum memory should be able to retrieve
the 2 to 3 months data

» 2Gand GPRS

» AGPS or GPS supported

{
Hospital / \

—Y
!

Bags on Weighing  machine T iBUre€3. Dedicated bar code scanner used for

scale connected

Pt collection of waste from HCFs

(iii) Digital Printer
Dedicated bar code scanner can have a provision of in-built printer or it can have wired or
wireless connectivity to printer. App based bar code scanner if used by facility operator should
also have provision of printing receipts.

(iv) Weighing machine

Weighing machine should be able to weigh about 25 Kg (max.), with 0.05 Kg accuracy and have
provision for connectivity with bar-code scanner.

7. Responsibility of the Occupier/Operator of a CBWTF

Responsibility of the Occupier and Operator of a CBWTF with regard to the implementation of
Bar Code system is given Figure 4 as well as details are given in the subsequent paras:

Occupier

coded label Use

Inform PCB on bar

Bar Coded Label or bag
Vendor of Bar Coded
Bags/Labels 1 Operator of a CBWTF

\

SPCB/PCC/DGA Vendor of Bar Code Waste
FMS Management Software

Figure 4. Responsibilities agencies for implementation of the Bar Code System
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()

(i)

Responsibility of the Occupier w.r.to the Bar Code System

Procurement of the Bar Coded Labels or Pre-printed colour coded Bags and containers
fulfilling the specification as given under these guidelines from the vendor (s) or the
operator of CBWTF on charge basis is the sole responsibility of the occupier;

Intimate prescribed authority about the bar coded labels or pre-printed bar coded bags
or containers as and when procured.

Ensure use of bar coded label or pre-printed bar coded and specified colour coded bag
or container for segregation of waste at source of its generation.

A representative of HCF to ensure that all the bags and containers are scanned at waste
collection point. He shall also collect waste collection receipt generated by waste picker
(CBWTF Operator).

In case of Health Care Facility (with less than 30 beds) or clinics or laboratories,
concerned HCF /Clinic/Laboratory is not required to pre-scan the bags, the same shall
be carried out by waste picker after arrival at site.

In case of Health Care Facility (with more than 30 beds) it is the responsibility of the
Occupier to scan the bags containing bio-medical waste.

In any State/UT, where CBWTF is not accessible to the HCFs, in such a case, the
respective HCF is required to scan the bar coded bags on their own prior to disposal at
their captive facilities. In such case, the bar code waste management system operated
by SPCB/PCC / DGAFS shall receive the data.

While scanning the bar coded bags (more than 30 bed HCFs), it shall be ensured that
the waste handlers shall have adequate PPEs (gloves, goggles, mask, aprons and safety
shoes).

Responsibility of the Operator of CBWTF w.r.to the Bar Code System

Supply of Bar Coded Labels or Pre-printed colour coded Bags and containers fulfilling
the specification as given under these guidelines to the Occupier (s) or member HCFs of
the facility, on charge basis, and on demand. However, the Occupier may also opt to
procure directly from the vendors.

Intimate prescribed authority (i.e, SPCB/PCC) about the launch of bar coded based
waste management system.

To accept only the specified colour coded bags or containers labelled with indicated
bar code system or pre-printed bar coded specified colour coded bag or container.

Scan all such bio-medical waste collected in the specified colour coded bags or
container at the waste collection point only and generate waste acceptance receipt.

Ensure that all the data should be stored and made available to all the users or member
HCFs, atleast for a period of five years.

Access to the software system should be provided to the prescribed authority i.e.
SPCB/PCC, CPCB, MoEF & CC, Central/State Health Departments) voluntarily.

To ensure procurement of standby or spare hardware like Bar-code scanners and
weighing balance etc. to ensure hassle free collection of bio-medical waste in case of
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(iii)

break-down.

In case of bedded Health Care Facility (with more than 30 no. of beds), the hospital
authorities are responsible for scanning of all the bar coded bags/containers
containing bio-medical waste.

The Operator is required to re-scan all the bags at the facility to report the activity of
final treatment or disposal.

While scanning the bar coded bags ( more than 30 bed HCFs), it shall be ensured that
the representative of the CBWTF Operator (waste pickers) shall have adequate PPEs (
gloves, goggles, mask, aprons and safety shoes).

Responsibility of the supplier or vendor of the Bar Code System:

The vendor can supply bar coded label or Pre-printed bar coded Bags and containers
fulfilling the specification as given in these guidelines. Such labels should be printed
only in consultation with CBWTF Operator who has installed bar code based waste
management software.

8. Flow-chart of implementing Bar coding system

For easy understanding of the bar coding system for its implementation, the procedure to be
adopted by the Occupier or Operator of a CBWTF is shown in a flow-chart given at Figure 5

below

Start

Is HCF having
heds > 20 ?

CBWTF to scan bar coded bags at the waste HCF to scan all bags for temporary
collection point and automatic transfer of data to transfer of data and hand over the waste
the server without manual intervention to CBWTF at waste collection point

! !

CBWTF representative to provide waste acceptance receipt to the HCF
(This ensures transfer of data to server)

CBWTF shall scan all the bar coded bags / containers

An alert will be sent to
SPCB/ PCCs

received at facility prior to disposal

Is waste scanned prior to disposal at
CRWTF?

No

Records pertaining to the waste collection and waste disposed get
recorded permanently in the Waste Management System

Figure 5. Implementation of the Bar Code System

10
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9.

10.

11.

12.

Time frame for compliance to the Guidelines

As per BMWM Rules, 2016 as amended all the Occupiers and Operator of a CBWTF are
required to implement barcode system by 27/03/2019.

Actions in case of violation of bar code system
In case of improper operation of the Bar-code Based Software by either occupier /operator of

CBWTF, the Prescribed Authority may take action against the responsible person(s) as per
Rule 18 of the BMW Rules, 2016 and further amendments made thereof.

Data maintenance and output formats

Barcode system should have quarry menu for verification or tracking of waste bags through
bar-code label information. The software system should also generate standard reports as may
be required for SPCBs/PCCs.

A format for generating daily report on biomedical waste generated, collected and treated or
disposed by a CBWTF is given at Annexure-II. The software should also have features for
generating user specific reports both in the form of data sheets as well as graphs.

Additional Optional Features

The software provided for tracking of bio-medical waste using bar code system can have an
additional features for tracking bar coded bags or containers within the HCF prior to hand over
to the representative of the CBWTF (waste picker). Such tracking would avoid pilferage of

recyclable bio-medical waste (red category) prior to reaching waste collection point.

- 00 --

11
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S.No
(1)
(2)
(3)
(4)
(5)
(6)
(7
(8)
9)
(10
(11)
(12)
(13)
(14)
(15)
(16)
(17)
(18)
(19)
(20)
(21)
(22)
(23)
(24)
(25)
(26)
(27)
(28)
(29)
(30)
(31)
(32)
(33)
(34)
(35)
(36)

Name of the State/UT and the respective Code

Name of the State/UT
Andhra Pradesh
Arunachal Pradesh
Assam
Bihar
Chhattisgarh
Goa
Gujarat
Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Sikkim
Tamil Nadu
Telangana
Tripura
Uttar Pradesh
Uttarakhand
West Bengal
Andaman and Nicobar Islands
Chandigarh
Dadra and Nagar Haveli
Daman and Diu
Delhi
Lakshadweep
Puducherry

12

State/UT Code
AP
AR
AS
BR
CG
GA
GJ
HR
HP
JK
JH
KA
KL
MP
MH
MN
ML
MZ
NL
oD
PB
R]
SK
TN
TS
TR
Up
UK
WB
AN
CH
DN
DD
DL
LD
PY

Annexure-I


https://en.wikipedia.org/wiki/Andhra_Pradesh
https://en.wikipedia.org/wiki/Arunachal_Pradesh
https://en.wikipedia.org/wiki/Assam
https://en.wikipedia.org/wiki/Bihar
https://en.wikipedia.org/wiki/Chhattisgarh
https://en.wikipedia.org/wiki/Goa
https://en.wikipedia.org/wiki/Gujarat
https://en.wikipedia.org/wiki/Haryana
https://en.wikipedia.org/wiki/Himachal_Pradesh
https://en.wikipedia.org/wiki/Jammu_and_Kashmir
https://en.wikipedia.org/wiki/Jharkhand
https://en.wikipedia.org/wiki/Karnataka
https://en.wikipedia.org/wiki/Kerala
https://en.wikipedia.org/wiki/Madhya_Pradesh
https://en.wikipedia.org/wiki/Maharashtra
https://en.wikipedia.org/wiki/Manipur
https://en.wikipedia.org/wiki/Meghalaya
https://en.wikipedia.org/wiki/Mizoram
https://en.wikipedia.org/wiki/Nagaland
https://en.wikipedia.org/wiki/Odisha
https://en.wikipedia.org/wiki/Punjab,_India
https://en.wikipedia.org/wiki/Rajasthan
https://en.wikipedia.org/wiki/Sikkim
https://en.wikipedia.org/wiki/Tamil_Nadu
https://en.wikipedia.org/wiki/Telangana
https://en.wikipedia.org/wiki/Tripura
https://en.wikipedia.org/wiki/Uttar_Pradesh
https://en.wikipedia.org/wiki/Uttarakhand
https://en.wikipedia.org/wiki/West_Bengal
https://en.wikipedia.org/wiki/Andaman_and_Nicobar_Islands
https://en.wikipedia.org/wiki/Chandigarh
https://en.wikipedia.org/wiki/Dadra_and_Nagar_Haveli
https://en.wikipedia.org/wiki/Daman_and_Diu
https://en.wikipedia.org/wiki/Delhi
https://en.wikipedia.org/wiki/Lakshadweep
https://en.wikipedia.org/wiki/Puducherry
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Format for Daily Report of BMW Management

Annexure-II

S.No

Name &
Address
of the
HCF

Type of HCF

Details of Bio medical Generated by the HCF
(Qty. of BMW in Kg)

Details of Bio medical Waste received by the CBWTF

Date

Difference in
waste
collected and
received (+/- in

Time

[
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Eﬁ%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
193863/UPPCB/Circlel(UPPCBHO)/CTO/both/HAPUR/2023 Date: 09/02/2024
To,
M/s
MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD
C-21, PHASE-1, MG ROAD, UPSIDC INDL AREA, GHAZIABAD Application Id-
22971970

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA ishereby granted to MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD located at C-
21, PHASE-1, MG ROAD, UPSIDC INDL AREA, GHAZIABAD. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. ThisCCA MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD granted for the period from
01/01/2024 to 31/12/2028 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Common Bio medical |135 Metric Tonnes/Month
waste disposal facility

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.6 KLD Septic Tank
Industrial 6 KLD ETP

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard
1 pH 6.5-8.5
2 BOD 30 mqg/l
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3 COD 250 mag/l
4 TSS 100 mgq/l
5 Oil and Grease 10 mg/l

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Sour ce

1 | Incinerator | LPG/PNG 1 Sulphur | 30 meter from
Dioxide ground level
2 82.5 KVA | Dual Fuel 2 Oxides of | As per notified
DG Set Nitrogen | under EP Act

1986

Emmission Quality Standards

SNo. Stack no Parameters Standards
1 1 Sulphur Dioxide | As per EP Act 1986
2 1 Oxides of Nitrogen | As per EP Act 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 | 45 50 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-
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(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. ThisCTO isgranted to M/s MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD,

C-21, PHASE-1, MG ROAD, UPSIDC INDL AREA, GHAZIABAD having plant-Incinerator 150 Kg/Hr,
Autoclave 440 Kg/batch, Shredder 50 Kg/Hr and Chemical Disinfection only.

2. ThisCTO isvalid for Zero Liquid Discharge (ZLD). In any case no trade effluent is allowed to discharge
from the CBWTF.

3. The CBWTF shall submit the flue gas monitoring report from incinerator and treated effluent quality
report from the ETP after commissioning of CBWTF within 01 month from the issuance of this CTO.
4. Separate Energy meter shall be installed/ maintain for recording the electricity consumption in the
operation of the ETP and a log book is maintained.

5. ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards.

6. Proper and regular operation of GPS equipment, installed in all the vehicles plying to collect and transport
Bio Medical Waste, shall be ensured.

7. The CBWTF shall submit the valid NOC from U.P. Ground Water Board for Abstraction of Ground
Water within 03 months.

8. CBWTF will strictly comply with the CPCB guidelines dated 21.12.2016.

9. CBWTF will comply with the emission Standard for treatment and disposal of Common Bio medical
waste by incineration as per Schedule-1l of BMW Rules 2016.

10. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste (Management
and Handling) Rules, 2016.

11. Record w.r.t. operational parameter of autoclave such as temperature, pressure etc. as well as records for
validation test conducted to check efficiency of autoclave shall be maintained.

12. The incinerator is operated in accordance with Bio-Medical Waste Management Rules, 2016 w.r.t.
maintenance of temperature for primary and secondary chamber of incinerator.

13. The water generated from scrubbing system of incinerator shall be treated through ETP and treated water
shall be recycled for scrubbing purpose and for irrigation in the premises. No effluent shall be discharged
directly or indirectly outside the premises.

14. Discarded medicine will be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.

15. The CBWTF will comply with the Bio Medical Waste Management Rules 2016 and annual report shall
be submitted.

16. The CBWTF will comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

17. The facility will ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

18. The CBWTF will comply with the Guideline of CPCB and will only cater to beds which are in addition
to 10,000 beds admissible to pre-existing CBWTFs located within 75 km radius.

19. CBWTF will comply with the relevant provisions of Environmental Laws and norms.

20. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current Asset -
Current Liabilities) for the financial year 2022-2023 should be submitted to verify the consent fee payable
by the industry.

21. All Non-Chlorinated Plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

22. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
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general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked.

23. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
measures must be followed in handling of wastes and the staff must be properly trained.

24. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigate and remedial measures taken.

25. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other
reprocessing unit it must be ensured that such unit is fully complying with environmental requirements and
has a valid authorization of the Board.

26. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
handled.

27. 1t is within the powers and functions of the U.P. Pollution Control Board to modify/ revoke the terms
and conditions of the authorization/Registration issued under the Rule-7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.

28. You are directed to display on-line data/display board outside the main factory gate with regard to
guantity and nature of hazardous chemicals being handled in the plant, including waste water and air
emission and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this |etter.

29. It isthe mandatory duty of the authorized person/agency to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016.

30. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and
then temporarily stored in alined RCC tank/pit with suitable shed.

31. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

32. Used ail will be sold only to recyclers registered with U.P. Pollution Control Board. The record shall be
maintained.

33. The occupier, transporter and operator of afacility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay afine aslevied by the State Pollution Control Board under the rules.

34. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent within
amonth.

35. You shall become the member of any common TSDF for S.L.F. which has been authorized by UPPCB
and send the stored hazardous wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the
required manifesto (document of proof) within one/three month of this letter.

36. The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store for
more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

37. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.

38. This authorization/Registration is valid till the industry is having valid consent as per the provisions of
Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution) Act,
1974.

39. The authorized actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.
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40. The industry shall submit the coloured photo graph of display board within 15 days.

41. Closure order isissued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be from the date of issuance of closure order revocation, with
additional conditions mentioned in the closure revocation order.

42. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Environment (Protection) Act, 1986.

43. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 and other direction issued time to time regarding use of cleaner fuel.

44. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 75 regarding GRAP.

45. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 76 and 77 regarding regulation of DG sets.

46. Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.

47. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 73.

48. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

49. The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.

50. The industry shall abide by all the orders/ directions issued by Hon’ ble Supreme Court, Hon’ ble High
Court, Hon’ ble National Green Tribunal, CAQM, Central Pollution Control Board and U.P Pollution
Control Board for protection and safeguard of environment issued from time to time.

51. The industry shall only use PNG as fuel once PNG pipeline is available in that industrial area. 16. Any
source of emission other than that mentioned in the Air consent seeking application will not be permitted by
the Board.

52. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB
server. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

53. Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.2021
of Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a month
time along with the proposal for proposed plantation.

54. In any circumstances capacity will not be enhanced without prior permission EC from SEIAA and CTE
from State Pollution Control Board.

55. Unit shall comply the all direction issued by Hon'ble NGT in the matter of OA No. 512/2023 Raju Vs
State of UOI & Ors. and other applicable order passed by Hon'ble NGT.

56. This CTO is subject to direction issued by Hon'ble NGT in the matter of OA No. 512/2023 Raju Vs
State of UOI & Ors.

CEO
C-1
Copy to:

Regional Officer, U.P. Pollution Control Board, Ghaziabad to ensure the compliance of the conditions
imposed in the certificate.
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UPPCB

UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, L ucknow-226010
“"’q&n Phone: 0522-2720828, 2720831 Fax:0522-2720764
-9 <\ . .
Py e Email: info@uppcbh.com Website: www.uppchb.com
FORM Il
(See Rule 10)

AUTHORISATION

(AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTEYS)

1. File no. of authorisation and date of issue: No:- 24285794 and Date;-18/02/2024

2. M/s MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD, SANJAY PRAKASH GARG an
occupier or operator of the facility located at C-21, PHASE-1, MG ROAD, UPSIDC INDL AREA,
GHAZIABAD is hereby granted an authorisation for:

Generation, segregation Collection
Storage Transportation
Reception Use

Recycling Offering for sale
Packaging Transfer
Treatment or Processing or Disposal or destruction

Conversion 'y iy

Any other form of handling

3. M/s MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD is hereby authorized for handling of
biomedical waste as per the capacity given below:
(i) Number of beds of HCF: As Per BMW Rules 2016, As Amended
(it) Number of health care facilities covered by CBMWTF:
(iii) Installed treatment and disposal capacity: 4500K g/Day
(iv) Areaor distance covered by CBMWTF: As Per BMW Rules 2016, As Amended

(v) Quantity of Biomedical waste handled, treated or disposed: Incinerator 150 Kg/Hr, Autoclave 440
Kg/batch, Shredder 50 Kg/Hr

4, This authorisation shall bein force for aperiod of Five Y earsfrom the date of issue.

4.1 The authorization shall be valid for till 31/12/2028
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5. This authorisation is subject to the conditions stated below and to such other conditions as may be specified
in the rules for the time being in force under the Environment (Protection) Act, 1986

PRADEEP SHARMA
CEOC-1

Termsand Conditions of Authorisation

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application
by the person authorised shall constitute a breach of his authorisation.

5. It isthe duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be stipulated by the prescribed authority.

6. The Unit will file the renewal application at least 2 months prior to the expiry of this Order
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Specific Conditions:

1. ThisBMW authorization is granted to M/s MEDICARE ENVIRONMENTAL MANAGEMENT PVT
LTD, C-21, PHASE-1, MG ROAD, UPSIDC INDL AREA, GHAZIABAD having plant-Incinerator 150
Kg/Hr, Autoclave 440 Kg/batch, Shredder 50 Kg/Hr and Chemical Disinfection only.

2. Thisauthorization isvalid for Zero Liquid Discharge (ZLD). In any case no trade effluent is allowed to
discharge from the CBWTF.

3. The CBWTF shall submit the flue gas monitoring report from incinerator and treated effluent quality report
within 01 month from the date of issuance of this CTO.

4. Separate Energy meter shall beinstalled/ maintain for recording the electricity consumption in the
operation of the ETP and alog book is maintained.

5. ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed standards.
6. Proper and regular operation of GPS equipment, installed in al the vehicles plying to collect and transport
Bio Medical Waste, shall be ensured.

7. The CBWTF shall submit the valid NOC from U.P. Ground Water Board for Abstraction of Ground Water
within 03 months.

8. CBWTF will strictly comply with the CPCB guidelines dated 21.12.2016.

9. CBWTF will comply with the emission Standard for treatment and disposal of Common Bio medical waste
by incineration as per Schedule-Il of BMW Rules 2016.

10. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste (Management
and Handling) Rules, 2016.

11. Record w.r.t. operational parameter of autoclave such as temperature, pressure etc. as well as records for
validation test conducted to check efficiency of autoclave shall be maintained.

12. Theincinerator is operated in accordance with Bio-Medical Waste Management Rules, 2016 w.r.t.
maintenance of temperature for primary and secondary chamber of incinerator.

13. The water generated from scrubbing system of incinerator shall be treated through ETP and treated water
shall be recycled for scrubbing purpose and for irrigation in the premises. No effluent shall be discharged
directly or indirectly outside the premises.

14. Discarded medicine will be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guiddlines.

15. The CBWTF will comply with the Bio Medical Waste Management Rules 2016 and annual report shall be
submitted.

16. The CBWTF will comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

17. Thefacility will ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

18. CBWTF will comply with the relevant provisions of Environmental Laws and norms.

19. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current Asset -
Current Liabilities) for the financial year 2022-2023 should be submitted to verify the consent fee payable by
the industry.

20. All Non-Chlorinated Plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

21. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked.

22. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
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groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
measures must be followed in handling of wastes and the staff must be properly trained.

23. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigate and remedial measures taken.

24. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other
reprocessing unit it must be ensured that such unit is fully complying with environmental requirements and
has a valid authorization of the Board.

25. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely handled.
26. It iswithin the powers and functions of the U.P. Pollution Control Board to modify/ revoke the terms and
conditions of the authorization/Registration issued under the Rule-7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.

27. You are directed to display on-line data/display board outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including waste water and air emission
and solid hazardous waste generated within the factory premises. Necessary compliance should be sent within
15 days of receipt of this letter.

28. It is the mandatory duty of the authorized person/agency to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016.

29. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in alined RCC tank/pit with suitable shed.

30. An ETP sludge test report of alaboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

31. Used ail will be sold only to recyclers registered with U.P. Pollution Control Board. The record shall be
maintained.

32. The accupier, transporter and operator of afacility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay afine aslevied by the State Pollution Control Board under the rules.

33. Details of raw materia (which is Hazardous waste) and product along with quantity shall be sent within a
month.

34. Y ou shall become the member of any common TSDF for S.L.F. which has been authorized by UPPCB
and send the stored hazardous wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the
required manifesto (document of proof) within one/three month of this|etter.

35. The unit shall ensure that H.W. isregularly sent to Authorized common TSDF and shall not store for more
than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

36. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.

37. This authorization/Registration is valid till the industry is having valid consent as per the provisions of
Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution) Act,
1974.

38. The authorized actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.

39. Theindustry shall submit the colored photo graph of display board within 15 days.

40. Closure order isissued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of closure
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order, the CTO will automatically be from the date of issuance of closure order revocation, with additional
conditions mentioned in the closure revocation order.

41. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Environment (Protection) Act, 1986.

42. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 and other direction issued time to time regarding use of cleaner fuel.

43. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 75 regarding GRAP.

44. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 76 and 77 regarding regulation of DG sets.

45. Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.

46. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 73.

47. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

48. The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.

49. The industry shall abide by all the orders/ directions issued by Hon' ble Supreme Court, Hon' ble High
Court, Hon’ ble National Green Tribunal, CAQM, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment issued from time to time.

50. Theindustry shall only use PNG as fuel once PNG pipdineisavailable in that industrial area. 16. Any
source of emission other than that mentioned in the Air consent seeking application will not be permitted by
the Board.

51. The Unit will ensure the continuous and uninterrupted data supply from the OCEEM S to the CPCB
server. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

52. Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a month time
along with the proposal for proposed plantation.

53. In any circumstances capacity will not be enhanced without prior permission EC from SEIAA and CTE
from State Pollution Control Board.

54. Unit shall comply the all direction issued by Hon'ble NGT in the matter of OA No. 512/2023 Raju V's
State of UOI & Ors. and other applicable order passed by Hon'ble NGT.

55. This authorization shall subject to direction issued by Hon'ble NGT in the matter of OA No. 512/2023
Raju Vs State of UOI & Ors.

Memo No.: 24285794 Dated: 18/02/2024

Copy To:
Regional Officer, U.P. Pollution Control Board, Ghaziabad to ensure the compliance of the conditions
imposed in the certificate.



486 47

PRADEEP SHARMA
CEOC-1
— 9 LIFE - gafa<or & fRrg sfrae it "' I_|FE

—_—— ¢ - |
S 1 ] % (Lifestyle For Environment ) \\/ Lifestyle for

Environment

S SAEEHTRIGT FT qe
TGN — SYTHAT § AT T 9T ] T T g ATAT A TRTETT A2 HE

T of -UFd ITANT TATRedh JcATE STF F9, AL, FF9, 2, SALASH allfe FT STIRT 9 & 1g
TTAYOT SIAEA (el ST RIS/ & a9 314 AT Fao ] Ff STIHEwar &7 57 |

T ITANT TATIREF IATE & TANT FI T TF TATIREH a9 F 919 FI2 F 9 FT ITANT F49 777
7 375 fuferg 27 29 (wfRes) F9¥ F7 IoAeT =797 ST 947 2

T ATHIEAT (THL ZAHIIHT) FT FHAT FTAaT a9 2030 TF TTHIT 14 TG T2 294 il
AN T9d ST T AFAT 2 | 952 [AATT0T Tl & I3 714, T AT F7 Sq7909 a7 981 .2

AT Ttaes [ Toraei = IeUTe i F9L § Bhed &% | TH% UL (HeqToor 2 o8 wiieed § -
I HareFa w1 % | Wi S-HaefFar e § aquanit safHEes / soa i@ I #Ta ae g
0.75 MTeTT a7 a& S-F97 &0 (=01 97 97 G6dT g U s-F4< & f[Auq  9qiaoiiy gou9me 9
FATSATTHFAT S

ATEY ST T80T - 914 5 FAT ATTHT G199 § IRagT Fl AF9TFaT g - 98 97 F47 AT 9 7 2
e T & o Saw 3o 76 #Y, 99T 9T 81 a6 T U F ®F § AT H ATAT 7L A9

qTESI=F THAeT T2 fF=e 3

SV FAE TT FHH F FH S AN FT ST ¢ AT SAHT SATHIFH Tt

START 99 FT ATHAT AT 94 TATH q997 e q0g Tad Hadl SEq1eq Fil 9a13dT § TH1 &
FT=IT a7 T TgATS ST Tl § | T81 AATAF AT /AT ATHAT FT FAE (FHT FFO%) F9 T 15
YA = A Hl 78 &4 & F=9797 A7 G567 &

AT TG - YT AT AT ATAL F ITINT T IHT 7 =0 F7 30 - 40% T F9 FFam o7 gahar g1 vd
ITART H 7 g4 U7 9601 %7 92 7@ 977 7 9 fefor= e 9=t a=may 97 961 2

&R ATTe/Aed FIET T2 FT/EHET & 5919 98 #2777 7 22.5 f&ferms kWh aF it #7 97 21
TR god & BT 92 CFL &7 39T ferstet & @9a § WHret FHf o7d € | 3T § 9 g4 9%
TSt ST T 57 F¢ | T2 722 TFaa STF0 & START FT ITIiHFar &

TATR G AT Sttae et i wrarfAsarsi #1 SR sl gaiawr s wikgior g9 sl a3iewr &

i AT IRE § |



ASfxure-R7/20 MEDIC ARE

A Re Sustalnability Company

Ref No. MEMPL/GZB/2023-24/425 Date:25™ Aug 2023

To,

The Chiel Environment Officer
Cir-1, TJ P Pollution Contrel Board
Building no TC-12V, Vibluti Khand,
Gomu Nagar, Lucknow-226 010

Dear Sir,

Sub: Quarterly Compliance Report us per Condition mentioned in the Consolidared Consent
to Operaic and Awthorization hereinafler referred 1o as the CCA (Consolidarcd Consent &
authorirzation) (Fresh) uader Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Conurol of Pollution) Aet, 1981
under Condition no 4 (ii)

Ref no: [TO8BOTPPCEAC Clrele | (TIPPCBUOYCTOMoth/ HAPTR/2022, Dated 11/02/2023
Sir,

Wilh reference to the subject matter, this is to Inform you that we are running our facility as
per the compliunce mentioned in the Consolidated Consent to Operate and Authorization
hereinafrer referred (o as the CCA (Consolidaied Consent & awmhorization) (Fresh) under
Scetion-25 of the Water (Prevention & Control of Pollution) Act, 1974 and under Section-21
of the Alr (Prevention & Control of Pollution) Act, 1981. Reply of general and specific
conditions are mentioncd below:

Sr. | Particular [ Remarks
: General Conditions:- _ _
(L " The applicant shall get analysed the samples of Tast submitted on 3™ Jun

- effluent/emissiomdhazardous wastes at least once n a 2023, copy enclosed
lbree mounth from the laboratory recognized by ihe
MoET and shall report to the UFPCTS. =
2 The applicant shall however, not without the prior Noted
consent of the Board bring into use any new or alered
outlet for the discharge of efflucnt or guses emission or
- sewage wasle from the unit
' Treated Industial waste water and domestic waste Zero Liquid Discharge
* water shall be disposed jointly at one disposal point.
| The applicamt shall provide discharge mcasurement
eyuipment at final disposal point

e}

Medicare Environmental Management Privale Limited
IA Suasieniry mo Be Sagaitabil vy Liedied.

CIN ho, G241/ GI987PCI26534
Fegisterod O

Sltm Acleress:
CeD0, FRasg-t,

-oval ", Avrobinds Ga axy, whasuri Gielnwath foad,
Ayclsratiae nowloclge Ciby, Hitech Zity Road, SPEIDC Industyal Arca,
Yyclerabao - 50058, Gl ianad T: +41 49 N5 93775

TelH1gans Jilar Pracosh - 20075 B san 3y peokashugeigirmsustakabiit v com
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_ equipment at final disposal point

The applicant shall sirictly comply with conditions of
this CCA and submil compliance report of stipuluted
conditions within 30 days of receipt of this CCA.

Submitied on 3" May 2023

The gpplicant shall maintain good house keeping. All
valvey/pipes/sewer/drains ele. nust be leak-prool

Noted and maintaimed

The industre shall provide uninierrupted entry to the
SIP/ETP inlct and outlet points, Air Pollution
Control  equlpment  and  stack  for  smooth
sampling/menitoring of efficiency of pollution control
S¥slems

Naoted

The industry shall pmvidE Inspection Book at the time

ol inspection lo 1he Board's officiuls
ol inspection o the Board's officil

Noted

Whenever due to any aceldent or other unforcseen act |

or event, such cmission occurs or is apprehended 1o
peeur i excess of standards laid  down, such
information shall be reported o the Board's oflices
and all other concerned offices

Noted

The industry shall operate in a manner so that all
emissions  be  emitted  through  designated

» chinnev/stackonly

Connections are in  Eco
'C-].'.I.L[ﬂ].'lﬂ}'

10

In case of any damage to the agricullure productivity,
human habilstion cte. by the operation of industry, it
shall be imperative 1o stop production in the indusiry
with immediate effect and such information shall be
reported 1o Board's oflices

Noled

11

The applicant shall apply beforc the 60 days of :

expiry of CCA or any change in production types/
produclion  capucity/manulacturing  process/capacity
enhancement cte. or anv chuange in elfluent discharge
poin! ur emissiun poinl

Notled

The DBoard rescrves the nght to ﬁwkeﬁ'ﬂdd‘fnmdify
any stpulated condition issued along with CCA. as
may be necassaly

Noled

Specific Conditions

The industry shall maintain strict supervision on

fluetpations in operating parameters with respeet 1o
each aeatment unit of the Cifleent treatment plant

Moted

The indusiry will ensurc the contnuous and
unirterrupted data supply from the OCEEMS to the
SPCH and CPCB server

Noted

The industry should ensurc the operation of the ETV
in such & manner that it confirm the standards lay
down under the notification tssued by MOFRF&CC
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vide GSR 978 (I1) dated 107102016
4 | The treatcd effMuent shall be allowed to be discharged | No Discharpe
in the ambicnt environment only after c¢xhausting
options [or reuse ln industrial processfirigation in
.| order to minimize freshwaier usage
5 |Flow meter to be installed in all waler abstraction . Installed
points and usage of fresh warter 1o he minimized .
& | The industry will have to ensure permission (rom the Oblained and valid upto 47 |
|(..(.:WArUPG\h“D for ground waler extraction and it Jan 2027
i will be the responsibifity ol the indusiry to comply
with the various conditions of the permission talen .
The indusiry shall submit the poiol wise compliance Fees already deposited upto
reporl of the CTO issued by the Board for vear 2026  the validity of CTO
and audited bulance sheet [or the current vear and the
detuils of fees deposited during lust theee vears withina
month otherwise this CTO may be revoked. i
[f the CPCB or UPPCB issues the Closure erder against | Noted
the industry this conscml order stands automatically
suspended for thut period o H
¢ |'lhe iudu;try shall *nubm'lL animnmmml Srammum in | hoted

|

e

10 | This consent is ‘valui only for pmducts and quantity | Noted
meuntioned above. Indusiry shall obtain priorapproval
beforc making any medification in product/process
ftuel! Plant machinery failiog which consent would be
deemed void _ )
11 | The industry shall abide by orders/dircetions issued by | Noted
"Hon'ble Supreme Court Hon'ble Iligh Court,Hon bic
Navional Green Tribunal, Central Pollution Control
Board and 17.P Pollution Conbrol Board for protection
and safeguard of environment (rom time to fime
12 The industry shall comply with various provisions of Noted
© Air (Prevention and Conwol of Pollution) Act 1981 as
. amended. Water (Prevention and Control of Pollulion)
Acl 1974 as amended. and comply with the provisions
ol Hazardous and Other Wastes (Management and
Trans-boundary Movement) Amendment Rules, 2016
and all other mpphcah]e rules notilied uuder K.P. Act
1986
13 [Unit shall comply with all the dircction pussed by | Noted
Hon'ble NGT on dated 13.11.2018 in OA No, 317/2015
tand OA No, 23172014 _ i
14 MSW wasle should be suitable segregated, A separate - Provided
und isolated MSW collection center should be provided
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The quantity of reeveled effluent aiier (inal treatment to | Submitted on 1 Aug 2023

be send 10 Lthe Board monthly

uninterrupled data supply from the OCREMS to the

16 | Industry shall send the records of energy meler reading  Noted
installed on ETP and Flow meler reading regularly on
quarterly basis co
17 | Unit shutl comply Plastic Waste Management Rule, Complied in all respect
2016 us amended and Solid Wasle Rule, 2016 as
amended _ , e :
18 | The unit shall recycle as much water az possible within | Total recyveling ZETO
) the plant before discharging it for ucatment into the | discharge
ETP
19 | Unit shall comply with various Waste Management | Complicd
Rules as notified by Mokl & CC ie Solid Wasie
Management Rules, 2016, Hazardous and Other Wastes
(Management and Trans boundary) Rules, 2016, as
amended et
20 | The industry shall ensure the fime bound Noted
comphiance of stringent norms as published by
thc UPPCB vide officc memorandum No. H
48273 C-1U/NGT-83:2020,  dated  27.02.2020)
{available at URL uppel, com/pdi’
uppch_ 28022020 pdf) in compliance of The
Hon'ble NG 1 order di 14.11.2019 in O.A. No.
1038201 8.
21 | The unit shall submit test reporl of L1P outlel and Submitted on 3™ Jun 2023
Boiler emission from approved lab aller operation of
unit
22 | Unit shall install PTZ camera and connected 1o UPPCH | Installed connection  being
, comtrol room within 01 month provided
23 . Any source of emission other than that mentioned in | Noted
the Air consent seeking application will nor be
* permitted by the Board
24 The industty shall use only approved fuel as per | Using LPG only and applied
CAQM direction no. 65 for PNG expecied to gel
N - . connected within 60 days
25 The industry should coswre the opcration of the air | Stack emission report
pollution control systeni (APCS) in such a manuer that | submitled on 3 Jun 2023
the  air  emission  confirms  with  the  standards
, | preseribed under the E.P Act 1986 as amended )
26 | The industry will ensure the conlinuous and | OCEMS  Installed  and

conneeted  with  server  of
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| SPCB and CPCB server

CPCB

27 | The indusiry shall submit monitoring reports of all [ Submiticd on 3% Jun 2023
stacks and ambient air quality from a certified /
approved laboratory under LLP, Acl 1986 ! ]

2% | The industry shall oblain prior consents in the event ol | Noted
any addition of new emission generation sources such
as- Boiler/ Furnace! Tlearcrs! D.G. Sers or alieration of
calsling emission sources in accordance with seclion-

21/22 of air Act 1981 (as amenced respechively)

29 | The use of Pet colke and lumnace oil as a fuoel is | Noted
restricted in compliance ol the Tlon’ble Supreme court
order g _

30 | Unit shall eswblish Miyawaki forest as per the GO no. - Copy of BG no
10711/81-7-202 L-0N7it) 2016 dated 13.10.2021 o[Deptr. 6340100018206 dated 17-

' of Environment,forest and climate change and BG of  08-2023 Rs. 30,000/- shortly
- R, 50,000/~ be deposiled within a months lime along  atiwched. Agreement signing
with the proposal for proposed plantation. 14 in progress with Forest
Research Centre for Eco-
rehabilitation, Allahabad

31 ¢ Unit shall comply with the CAQOM (Commission for  1.PG {5 using
Adr Quality Management in NCR and Adjoining Arcas)
direction mo. 53 and 62-66 and other direction issued

__| time to time regarding use of cleaner fuel _ :

32 | Unit shall comply with the CAQM (Commission for | PO issued to purchase the
Adr Quality Management in NCR und Adjoining Areas) | gas generalor. GSA Nigned |
diregtion no. 35 reparding DG sely with TGL, cxpected to

o connect line within 2 months

33 |Unit shall operatc and maintain‘upgrade the air | Noted
pollution control device in such manner thal emission
should be us per norms preseribed by CAQM | _ ]

34 | For operation of DG sets during GRAP period unit | Noted, PO {ssued for

| ! shall comply with CAQM direction no. 35 and 68 " purchase of gas generalor

35  Unit shall submit latest stack monitoring report from Submitted on 3™ Jun 2023
- NABI, approved laboratery within one month

| 36 " In any circumstances production capacity will not be  Noted
i anhanced withoul prior permuasion (CTL) from State
| Pollution Control Board S : n

37 | ANl conditions imposed in earlier issucd consent will | Noted and Maintuined
remain the same

38 | Mindmwm 33% of the land on which industry is | Noted and Maintained

established will be covered by the plantation of fall
treesof suwidable species as per the guidelines sel up by
the Board vide its Office Order  noll-




Ve 492 MEDICARE

Sustzinnolity 4 Re Sustainabillty Company

16405/220/2018/02 dt. 16/02/2018 The copy of this

guideline is available il LRL _
brtp:/Awww uppeh com/ pdl/Green-Belt I
Guidle 160218, ndf

39 CUnit shall achieve emission standards of PM 80
myNm3 (aim for 50 wmg/Nm?2) as per direction no. 62
ol CAQH & AA (websile cuqm.nic.in)

Monitoring report submitied

40 For operation of DG set during GRAP when Air Nated
Cuality [ndex (AQL > 300, DG's will be allowed n u
hvbrid/dual fuel mode (with 70% gas based fucls and
30% Diesel) with Bewolited limission conirolled
failing which this CTO shall be deemed veoid -

41 | This CTO is valid for only fuel change. All other Noted

+ conditions as earlier CTO will remain same

Lln_t:iemt - _ [ : J

Thanking vou
With hest regards,
For Medicare J.'ln\'-'_i_gmﬁtmtal Management Pyt Lid

{Authorized SIEHﬂtDn J

I_E_,Eff:ﬁ'l'he Regional Officer, U P Pollution Control Board, INS-2, Sector-16, Vasundlira,
Ohaviabad-201012

T Tn: 1. Monitoring Reports submitted on 3™ JTun 2023.

2. Copy of BG Rs. 30,000/~ I'vg UPPCB attached



GBI MEDICARE

A Re Sustainability Company

Letter No: UPPCB/GZD/388 Date: 03* Jun 2023

To,

The Regional Officer,

Uttar Pradesh Pollution Control Board,
INS-2, Sector 16, Vasundhra,
Ghaziabad-201012, Uttar Pradesh

Sub: 2™ Quarter Monitoring Reports

Dear Sir,
Please find herewith the quarterly monitoring and analysis reports for 2™ Quarter 2023,

Ambient Air Monitoring Report Dt. 30.05.2023
Ambient Noise Monitoring Report Dt. 30.05.2023
Work Zone Noise Monitoring Report Dt. 30.05.2023
Stack Emission Report Incinerator Dt. 30.05.2023
Waste Water Report Inlet Dt. 30.05.2023

Waste Water Report Outlet Dt. 30.05.2023

Ash Monitoring Report Dt. 30.05.2023

Spore Test Report Dt. 30.05.2023

Autoclave validation Report Dt. 30.05.2023

L

ol A N S

You are requested to acknowledge the same and oblige.

With Regards,
Yours Faithfully,
For Medicare Environmental Management Pvt Ltd

=

Sanjay Prakash Garg
(Project Head)~

En: all reports mentioned in letter

Copy to:
1. The Chief Environment Officer, Cir-I, Uttar Pradesh Pollution Control Board, TC-12V,

Vibhuti Khand, Gomti Nagar, Lucknow

Medicare Environmental Management Private Limited
[A Subsidiary of Re Sustainability Limited)

CIN No. U24117TG1997PTC026555 Site Address:

Registered Office: C-21. Phase-1

Level 11B, Aurobindo Galaxy, Masuri Gulawathi Road,

Hyderabad Knowledge City, Hitech City Road, UPSIDC Industrial Area,

Hyderabad - 500081, ) Ghaziabad, T: 49199716 93775

Telangana. Uttar Pradesh - 201015 E: sanjayprakash.garg@resustainability.com



ENVIRO-TEGCH SERVICES
Aslylicel Lodoraiony

(A GOVERNMENT APPROVED LAB}

Plat No. 1/32, §.5. of G.T. Road Industrial Area, Ghaziabad (U.P.} - 201001
email : etslab2012@gmail com | Website - www.elslab.in | Ph.: 8911518076, 9811736063

TC-8TM

TEST REFCRT NO.:

ETS/450/05/2023

TEST REPORT

URLNO.TCA7712300000 450F DATE OF REPDRT:  30.05 2023

AMBIENT AIR HDNITORING AND ANALYSIS REPORT

Name And Address of Cuslomer

Date of Monitoring

Analysis Start Date

Analysis End Date

Duration Of Monitoring

Time Of Manitoring

Sample ID No

Sampling Done By

Sampling Location

Sampling Method

Sampling Machine Placed At Height

M/s, MEDICARE ENVIRONMENTAL MANAGEMENT PVT, LTD.
C-21, FHASE-, MASURI| - GULABTI RQAD, UPSIDC,
INDUSTRIAL AREA, GHAZIABAD U.P.

24.06.2023
25.06.2023

29 .05.2023
24.06.2022 To
1030 AM  To
1450

ETS STAFF

NEAR MAIN GATE
ETS/STPAIR-01
1.6 METER FROM GROUND LEVEL

25.05.2023

1030 AM  {COfor 1.0 Hrs.)

Weather Condition CLEAR Ambient Temperature: 420 °C
Wind Direction E ToW
Equipment Used Respirable Dust Sampier (PMio) + Fine Pariculate Sampler (PMz s}
8. No. Test Parameter Unit Resuit Specification/Limit | Test Method
(As per CPCE)
1 | Particulats Matters,(FMo) ughmt 872 For 24 Hrs=100 | IS 5182 (Part-23)
2 Particulale Matters,(PMzs) pgim?® k) For 24 Hrs =80 IS 5182 (Pari-24)
3 Sulphur Diexide, (S03) paim® 16,5 For 24 Hrs =80 IS: 5182 {Part-2)
4 Nitragen Dioxide (NOz) g/ 47 For 24 Hrs =80 | 15: 6182 (Part-6)

Page 1 of 2 For ENVIRO-TEH 5¢ VICES

AUTHO
Famat No ETELABTR-01, Issue No. D5, Date 01 04 2019, Amd. No. 04 Date 01.04 2019

P ==

1. Text reports withowt ETS LAB HOLOGRAM are saf issued Uy our kehorstary,

L, The reswlts indicated only refer to the fested sumples and Fibed spplicable parameters,

3 No cumplaint will be enivrmined if recelved after 7 days of lssue of test report,

4, Cro liablliny §s Lmited to Invodee value anly,

5, The sumple shall be destroved atter 15 duys & Riolopleal ! Porishable sample shail be destcoyid immediately after issue of teat reporl
6. This Lest report shall not he used in any sdvertising media or a8 evidegee in the conrt of Law without prior weltlen permission of the Inbocatory.




ENVIRO-TEQH SERVICES @

A il Labaainy IS0 45001
(A SQYRRNNENT APPREYER MAd)

Plot No. 1/32, S.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslabin | Ph.: 8911516076, 9811736063

TEST REPORT
TEST REPORT NO.:  ETS/1450/05/2023 DATE OF REPORT:  30,05.2023

AMBIENT AIR MONITORING AND ANALYSIS REPORT

8. Test Parameter Unit [ Result Specification/LImit | Test Method
No. : {As per CPCB)
5 Carbon Monoxide (CO) mg/m? DE1 For8Hrs=2/Fort Hm=4 | |S 5182 ' Part 10

ii#i*End uF T’Eﬂ Rtpm***#k

Page 2 of 2 Eor ENVIRO-TECH g VICES
AUTH

Farmat No ETS/ABITR-01, lssue Na. 05, Date 01042019, Amd No. 04 Date 01,04.201¢  Quiality Manager

Motei-

1. 'Test reports withoot 1S LAB HOHLOGIZA MY are ot v by our liboratory.

1. The results indicated wnly refer to the fested samples and listed spplicable parameters.

3. Mo compliing will be entertalned if received after 7 duys of iwoe of test report.

4. Uur Habllity i limited w invofce value anly.

5. 'The samiple shall be destrnyed nfter 13 dars & Biclogical / Perfahable sample shall ke destroyed imemediutely after tssue of lovl repori.

6. This test report shull nut be used la any sdvertiving mhia or as evidence la the conrt of LIw withoul prinr written permission of the lsborators.



ENVIRO-TECH SERVICES

Ae Analylical Laboralory
(A GOVERNWENT APPROVED LAB)

Plot No. 1132, §.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.cam | Website : www.elslabin | Ph.. 9911516078, 9811736063 TC-8771

TEST REPORT
TESTREPORT NO.:  ETSM451/05/2023 URLMNO TCETT1 22000001451 F DATE OF REFORT:  30.08.2023
AMBIENT NOISE MONITORING REPORT
Name And Address of Customer ; Mis. MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD.

C-21, PHASE-I, MASURI - GULABTI ROAD, UPSIDC,
INDUSTRIAL AREA. GHAZIABAD U.P.

Date of Monitoring 1 24.06,2023
Monitoring Start Date ¢ 24052023
Monitoring End Date i 25.05.2023
Duration Of Monitoring : 24,0 HOURS
Sample |ID No 1451
Monitoring Done By : ETS STAFF
Sampling Location ! NEAR DG.SET AREA
Sampling Method ! ETS/STPINOISE-D1
Category Of Area :  INDUSTRIAL AREA
8. Test Parameter Unit T_Rasult Specification/Limit  Test Method
No. {As per CPCB) '
1 Day Time Noise Level Leg :dB {(A) 729 75 IS: 9989
2 | Night Time Noise Level Laq «dB (A) 58.3 70 S: 9589 ]

Remark: Day time is reckoned in between 06.00 A.M. and 10.00 P.M.
Night ttme & reckened in between 10.00 P.M. and 06.00 A M.
wevEnd of Test Report**™**

Page 1 of 1 For ENVIRO-TE ICES

AUTHORTZEOHS

Fanmat No ETSLAB/TR-02, Issus No. 05, Date 01,04 2012, Amd. No. 04 Date 01042078 Quality M anager

Nole:- :
L. Lest reporis withour ETS LAB HOLOGRAM are not fssucd by ver laboraters.
1. The revutis indicated only refer 1o the tested samples wnd listed appliceble parameters.

1. No complaint will be entertalned if received after 7 days of fusne of Lest report.
4. OQur labifity is Tmiled to invales valoe poly.

5. Thu sumple shall be descrwyed after 15 days & Biologleal / Perishable sainpli shall be destroyed immediately after bsue of test peport.
fi. This tust report shall not be vsed In aay alvertising mediu or as evidence n the rouct of Law without prior wrltren permission of e Tuboratory,




ENVIRO-TEGH SERVICES

{A GOVERNMENT APPROVED LAB)

Plot No, 1/32, §.5. of G.T, Road industrial Area, Ghaziabad (U.P.) - 201001
email ; etslab2012@gmall.com | Website : www.etslabin | Ph. 9911516076, 9811736063  TC-8771

TEST REPORT
TESTREFORT NO.:  ETS/1458/052023  URLNQ.TCS77123000001458F DATE OF REPORT:  30.05.2023
WORK ZONE NOISE MONITORING REPORT
Name And Address of Customer i BYs, MEDICARE ENVIRONMENTAL MANAGEMENT PVT, LTD.

C-21, PHASE-|, MASURI - GLILABTI ROAD, UPSIDC,
INDUSTRIAL AREA, GHAZIABAD U.P.

Date of Monitoring : 24052023
Monltoring Start Date ! 24.05.2023
Monitoring End Date ! 2505.2023
Duration Of Monitoring : 240 HOURS
Sample |ID No : 1458
Monitoring Done By : ETS STAFF
Sampling Location : |NSIDE INCINERATOR AREA
Sampling Method : ETSISTP/NOISE-O1
Category Of Area : INDUSTRIAL AREA
‘ 5. Test Parameter Uit Result | Specification/iLimit | Test Method _l
No. {As per CPCB}
L | indoor Noise Level- Day Time dB (A) 76.9 80 | 1s: 0878 |
Remark: Day time as per factory sift time “****End of Test Repor{****

Page 1 of 1 For ENVIRO-TECH SERVICES
AUTHOR 'uu‘:." i ERA
Format No ETSLARTR-02, Issue No. 05, Date 01.04 2018, Amd. No. 04 Date 01,04 2015 auiaiity Manager

Py b~

L. Test reports without 1% LAB HOLOGRAM are uul bowed by our laboruiory.

L The rewilts indicated amly refer 1o the t2giod samples and Usted applicable parameters.

3. Mo complxint w1 be cnlertained 3 recelved after 7 days of lisoe of test repar,

4, Owr linbility ic Gmited 10 luvoice value only,

5. The smple vhall be destroved after 15 days & Binlogieal | Perlhable sample shall be desteoyed immediately nfter lasue of test veport,
6, This test report shiall nol be used in any advectising madis or as cvidence in the court of Law without prier wrlites permission of the laboralory.




ENVIRO-TECH SERVICES

An Analylical Lokoralsnsy
(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, 5.5, of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
emall : etslab2012@gmail.com | Website : www.etslab.in | Ph.c 9911516078, 9811736083

TEST REPORT NO.:  ETSH453/05/2023

TEST REPORT

URL NG TC877123000001453F

DATE OF REPORT: 30.05.2023

STACK EMISSION MONITORING AND ANALYSIS REPORT

Name And Address of Customer

M/s. MEDICARE ENVIRONMENTAL MANAGEMENT PVT. LTD
C-21, PHASE-|, MASURI - GULABTI ROAD, UPSIDC,
[INDUSTRIAL AREA, GHAZIABAD U.P.

Date Of Sampling 24052023

Analysls Start Date 25.05.2023

Analysis End Date 29.06.2023

Duration Of Sampling 0.0 MIN

Sample ID No. 1453

Sampling Done By ETS STAFF

Sampling Method ETS/STPISTACK-01

Stack Attached To INCINERATOR

Capacity Of Stack 150.0 KG/HR

Quantity Of Fuel Used

Type Of Fuel Used H.5D

Stack Helght Above Ground 30.0 MTR.

Stack Dia At The Sampling Port 450.0 MM

Material Of Construction M.S.

Attached APCS WET SCRUBBER

Normal Operating Schedule NORMAL

Ambient Temperature 42 .0°9%C

Flue Gas Temparature 95.0°C

Velocity Of Flue Gases 9.3 MTRISEC,

Quantity Of Emission Discharged 5322.08 m*/hr
S. Test Parameter Unit Result ' Specification/Limit | Test Method

No. (As par CPCB)
1 Particulate Matters.(PM) migiNm?* 44.7 S50 I=-11255 (Part-1)
) Onade of Nitrogen {NOX a8 NOz) mgihm? 108.8 400 1S-112886 (Part-7)
3 Carbon Monoxide,(CO) Yovlv 0.0 1 I5: 13270 2008
4 Carbon Dioxide,(CO2) Oowiv £8.3 Not Specitiad I5: 13270: 2008
5 Oxygen,(O2) Yoy 12.5 Not Specified 15: 13270. 2008
Page 1 of 2 For ENVIRQ-TECH SERVICES

Nt -

1. ‘Lest reparts without E'TS LAB AOLOGRAM are nat issned by our loboratory,
L The results Indientcd only refer to foc lestcd samples and listed spplicabile parameters,
3. Mo complalut will be entertained IF recelved after 7 days of Isue of fest repari.

4, Urar Rabillty i LLoidod to imvolies value ualy,

5. The sample shall be destroyed after 15 duys £ Biolngical / Perishuble sample shall be destroyed inmedlately aller bssoc of test report.
6. This test report shall not be used in auy advertising media or as evidence in the cowrt of Luw withaut prior wriilea permission of fie Iboralory.

AUT%@W
Fomat No ETSLABTR-05, Izsue No. 08, Date 01.04.2019, Amd. Na. 04 Date 01.04.201% nager




ENVIRO-TEQH SERVICES @G
{A GOVERNMENT APPRDVES“L;EWEM ISC 48001

Plet No. 4/32, 8.8, of 8.7 Road Industrial Area, Ghaziabad (U.P) - 201001

emall : etslab2012@gmail com | Websits : www.elslab.in | Ph.: 9911516076, 9811736063

TEST REPORT
TESTREPORTNO.  ETS/1453/05/2022 DATE OF REPORT:  30,05.2023

STACK EMISSION MONITORING AND ANALYSIS REPORT

S. Test Parametsr Unit | Result Specification/Limit | Test Method
No. _ {As per CPCB)
6 Acid Mist (HCI) mg/Nm? 82 50 Volumetric Method
7 Combustion Efficiency (CE) % 89,99 Mot Specified s -
REMARKS-All values are corrected to 11% oxygen on dry basis. *#ess2End of Test Report*****

e
AUT b

Fomat No ETS/LABTR-DS, Issue No, 06, Date 01.04.2079, Amd. Na. D4 Date 01.04.2019  Quiality Manager

Maskie-

1, Test reports withaur LTS LAB HOLOGBRAM arc not issned by nur laboratory.

I. Thu results indicated uoly refer o the tesied sumples and listed applicable parumeters.

3. No complaint will be colevtained if received after 7 days af issoo of test report.

4. Our lability is imited to inveice vaine ouly.

5 The samph: shall be destroyed after 15 days & Bislogical / Perishable sample shall he destroyed immediately sfrer issue of (s report,

6, This lest rupart shall dof be oved in 2oy advertsing medin ar ws cvidence I the court of Law willmot prior written permission of the lalarators.



ENVIRO-TECH SERVICES

A Amalylical Lahorsinny
{A GOVERNMENT APPROVED LAB)

Plot No. 1/32, 8.8. of G.T. Road Industrial Area, Ghaziabad (U,P.) - 201001
email : stelab2012@gmail.com | Wabsite - www.etslabin | Ph.: 9911516078, 9811736063

TEST REPORT
TEST REPORT NO.:  ETS/1454/05/2023 URLNO. TC877123000001454F DATE OF REPORT: 30.05.2023
WASTE WATER SAMPLE ANALYSIS REPORT
Name And Address of Customer : M/s, MEDICARE ENVIRONMENTAL MANAGEMENT PVT. LTD.

C-21, PHASE-, MASURI - GULARTI ROAD, UPSIDC,
INDUSTRIAL AREA, GHAZIABAD U.P.

Date of Sampling 1 24.05.2023
Analysis Start Date + 25.056.2023
Analysis End Date ! 29.05.2023
Sample ID No 1 1454
Sampling Done By : ETS STAFF
Sampling Description i ETP
Sampling Location : ETP-INLET
Sampling Msthod : ETS/STPAWATER-02
Sample Quantity ! 20Lir
Packing Condition : SEALED
Packed In i PV.C CANE
S. Test Parameter Unit Result Test Method |
No.
1 |[pH B78 | APHA 4500-H+
2 Total Suspended Solids, [TSS) mg/L 386.0 APHA 2540-D
3 Dil & Grea=e, (C&G) ma/L B2 APHA 5520-D
4 Biological Oxygen Demand(BOD:27°C) mig/L 175.0 IS: 3026 {Part-44
5 | Chemical Oxygen Demand,(CQD) mg/L 748.0 | APHA 5220-B

FREE -Endﬂf-fest ﬂfmﬂ' EmEE

Mote:-

1, Test reporis withaut KTS LAB HOLOGRAM are oot issisd by our labarstory,

1. The rewults indicated only referfo the tested snmples znd Usted applicable paramelers,

3, N complaing will be enlertuined it recetved wler 7 days of tisuc of went vepnrt,

4. O liabitity iy fimited o lovoice valoe only,

5,'The sample shall be destroved alter 15 days & Blolegical / Perlshinble sumple shall be destroyed immediately atter fssue of fest toport,
6, Tlds tesL repoet shall not be wsed in any ndvertising media or as evidence in the caurt of Taw without prier written permission of the lulwratory,




ENVIRO-TEGCH SERVICES

e ﬁwﬂm
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, 5.5. of G.T. Road Industrial Area, Ghazlabad (U.P.} - 201001
email : etslab2012@gmail.com | Website : www.etslab.n | Ph. 9911516078, 5811736063 TC-8771

TEST REPORT

TEST REPORT NO.:  ETSH455/05/2025 LRLNG TCA7T23000001455F

DATE OF REPORT. 30.05.2023

WASTE WATER SAMPLE ANALYSIS REPORT
Name And Address of Customer M/s, MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD.
C-21, PHASE-, MASURI - GULABTI ROAD, UPSIDC,
INDUSTRIAL AREA, GHAZIABAD U P

Date of Sampling 24 .05 2023
Analysis Start Date 25,05.2023
Analysis End Date : 29052023
Sample ID No 1 1455
Sampling Done By ETS STAFF
Sampling Description ETP
Sampling Location E.T P-OUTLET
Sampling Method : ETSISTPAWATER-02
Sample Quantity : 2.0Ltr.
Packing Condition : SEALED
Packed In : PV.C. CANE
s. Test Parameter T Unit | Result Specification/Limit Test Method
No. {As per CPCE)
Inland H
surioe | LN |
1 | pH 745 | 65-9.0 85-90 | APHA4500-H+ ||
2 | Total Suspended Solids (TSS) mg/L 58.7 100 600 APHA2540-D ||
3 Oil & Grease, (0 &G) magil 32 10 20 APHA 5520-D
4 | Biological Oxygen Demand(BODaa27°C) mg/L 21.0 30 350 IS: 3025 (Part-44)
5 | Chemical Oxygen Demand,(COD) mgll | 130.0 250 Not Specified | APHA 5220-B ||
**444End of Tast Report™*™**
.-/c:;-%‘“’c - Bage1 604 Eor ENVIRQ-TE(H SERVICES
| HUMRAJ
STA AUT

Format No ETSLABTR-10, 2aue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04.2019

Mite:-
1. "lest reports withogt ETS LAB IOLOGRAM are not isswed by aur Iaborarery.
2. The results indicatol ealy refer (o the tevied samples and listed applicable paramelers.

3. Mo compluint will e euterinined if recelved aller 7 days of {ssue of tost report,
4, Oy abillty is Lmited to inveice value anky,

5. The sample shall he deytvoyed sficr 15 days & Biolugical { Perlshalde sample shall be destroyed immediniely after issue of tesi report,
i, 'I'hia test cepord shall nat be uscd in any advertdsioz media or a3 cvidence in the courl of Taw without prier written permission of the laboratery.




ENVIRO-TEQH SERVICES @QGuwFr

A Analylics! Loboratory

IS0 45001
(A GOVERNMENT APPROVED LAB?
Plot No. 1/32, 8.8, of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.elslab.in | Ph.: 3911516076, 3811736063
TEST REPORT
TEST REPORT NO..  ETS/1456/05/2023 DATE OF REPORT:  30.05.2023
ASH SAMPLE ANALYSIS REPORT
Name And Address of Customer 1 M/s, MEDICARE ENVIRONMENTAL MANAGEMENT PVT.LTD.

C-21, PHASE-l, MASURI - GULABTI RCAD, URSIDC,
INDUSTRIAL AREA. GHAZIABAD U.P

Date of Sampling 1 24052023

Analysis Start Date 1 25082023

Analysis End Date ¢ 29.052023

Sample ID No + 14586

Sampling Done By : ETS STAFF

Sampling Description : INCINERATOR ASH

Sampling Method : BIS & APHA

Sample Quantity : 2.0 Kg.

Packing Condition : SEALED

Packed In ' 1 ZIP POLY BAG

S. No. Test Parameter Unit Result Test Method
1 | Un-Bumt Carbon ' % byMass | 382 | ETS/STP/ASH
2 | volatile Organic Carban (VOC) L% N.D GC Method &
3 | Loss Of Ignition T % 4.78 ETS/STP/ASH

Remark:-N.D. = NOT DETECTABLE
**33+35End of Test Report*****

A
Page 1 of 1 For ENVIRO- /ICES
AUTH i
Quality Manager

Mote:-

1. et reports withoot K15 LAD HOLOGHZ AN are not jwed by our laboratury,

1. The rewirs indicated only refer to the tested samples and Bsted spplicable paramciors,

3. No complaing will be entertained if reveived after 7 days of bssoe of rest report.

4, Chur Nahiliey is Bmiwed ta invoice value oaly.

5 The wwmple shindl T dustooved atter 15 doys & Biologienl / Perishuhle sample shall bs destroved immediotely afler issue of test repart.

£, Thix test veport shall nut be nsed 10 any aldvertising medla or aa cvidence in tho court of Law without prier wribten permission of the loharutory.



ENVIRO-TECH SERVICES

: 4|#
Ae Aualylical Ladoralons S0 48001
(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, 8.8. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201004
email ; etslab2012@gmail.com | Website ; www.etslabin | Ph. 9911516076, 9811736063

TEST REPORT
TEST REPORT N.; ETS/M45205/2023 CATE OF REPORT: 30.05.2023
ANALYSIS REPORT
{SPORE TEST)
MName And Address of Customer : Mis, MEDICARE ENVIROHNMENTAL MANAGEMENT PVYT. |LTD.,

C-21, PHASE-|, MASURI - GULABTI ROAD, UPSIDC,
IMDUSTRIAL AREA, GHAZIABAD U.P.

Date of Monitoring 1 24052023

Monitoring Start Date 1 26052023

Monitoring End Date 1 20052023

Sample ID No : 1458

Monitoring Done By : ETS STAFF

Sampling Location i AUTOCLAVE (SAMPLE QUANTITY:- 4, STRIP-3 & CONTROL+1 TEST)
AUTOCLAVE DETAILED :-

CAPACITY- 430 LITER
TEMPERATURE CAPACITY :- 121 °C
MAKE: - NAT STEEL.

S. Spore Strip* Growth of Bamllus Stearothermophilus observed at 55 to 60 °C " Results |
No. B Day-1 - Day- 2 Day-3 -
1 Conirol Strip {+va) {+ve} {+ve) Satisfactory
2 | TestStrip -1 ' ' (-ve) {-ve) {-ve) Satistactory
3 | TestStrip-2 (-ve) S (-ve) {-ve) Satisfactory
4 Test Strip -3 {-ve) {-ve) {-ve) ! Batisfactory

Remark: - (+ve) Observed and (-va) Not Observed, The Autoclave working is satisfactory.
**=*=*End of Test Report™™*"
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{A SYYRRNMENT AFTRGYED LAB)

Plot No. 1/32, 8.8. of G.T. Road Industrial Area, Ghaziabad {U.P.} - 201001
email : etslab2012@gmail.com | Website ' www.etslab.in | Ph: 9911516076, 9811736063

TEST REPORT
TEST REPORT NO.;  ETS/1576/05/2023 DATE OF REPORT: 01.06.2023

ANALYSIS REPORT
(Validation)
Name And Address of Customer @ Ms, MEDICARE ENVIRONMENTAL MANAGEMENT PVT. LTD..
C-21, PHASE-, MASURI - GULABTI ROAD, UPSIDC, INDUSTRIAL AREA,
GHAZIABAD U P

Date of Monitering : 24,05.2023

Monitoring Start Date ¢ 25,05,2023

Monitoring End Date 1 01.06.2023

Sample ID No : 1676

Monitoring Done By : ETS STAFF

Sampling Location : AUTOCLAVE {SAMPLE QUANTITY:- 4, STRIP-3 CONTROL#+ 1 TEST)

AUTOCLAVE DETAILED :-
CAPACITY:- 430 LITER
TEMPERATURE CAPACITY :- 121 °C
MAKE: - NAT STEEL.

i Spore Strip® Growth of Bacillus Stearothermophilus observed at 55 t0 60 °C | Results
No. Day-1 | Day-2 | Day-3 | Day4 | Day-S | Day% | Day-7
1 Control Strip (+va) (+ve) | (+ve) | (+ve) | (+ve) | (+ve) | (+ve) | Safisfaclory
2 k Test Sirip -1 {..uej (-ve) [,\‘re} (=we} {.yu] {~ve) {.yg] Satisfactnrg.r_
3 Test Strip -2 {-ve) {-ve) (-ve) (-ve) (-ve) {-ve) (-ve) | Satisfactory
4 Test Strip -3 {-ve) {-va) (-ve) (-ve) (-ve) {-ve) {(-ve) | Satisfactory
Remark: - {+ve} Observed and (-ve) Not Observed, The Autoclave working is satisfactory.
*****End of Test Repod*****
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A AXIS BANK LIMITED 22

AXIS BANK LIMITED
CBB HYDERABAD
CBB HYDERABAD

FIRST FLOOR, NO 4-3-879/B
GREEN LANDS
HYDERABAD-500016

Ref. No :116340100018906
Daie:17-08-2023

To,

THE CHIEF ENVIRONMENT OFFICER

UTTAR PRADESH POLLUTION CONTROL BOARD
BUILDING NO eTC-12V, VIBHUTI KHANID,
GOMTI NAGAR, LUCKNOW-226010.

Dear Sirs,

BG No. 1 16340100018%906

Date of Issue : 17-08-2023

Amount of BG : Rs. 50,000.00 [ RUPEES FIFTY THOUSAND ONLY )
Expiry Date 1 16-08-2024

Claim Expiry Date 0 16-08-2024

Name and Address of the Applicant  : MS. MEDICARE ENVIRONMENTAL MANAGEMENT PRIVATE LIMITED
: RAMKY GRANDISOSE 13TH FLOOR
: RAMKY TOWERS

we forward herewith the above Inlond Bank Guarantee in original issued by us In your favour.

1. The above Guarantee is issued subject fo the condition that the Bank's liability is restricted to the amount
mentioned above and in the said Guarantee. Qur Guarantee shall remain in force till the expiry date. Unless a
demand or claim under the guarantee is made on the Bank in wriling and delivered to the bank on or before
the Expiry date/Claim Expiry Date, the Bank shall be discharged from all liability under the said guarantee

thereafter.

Please Note:

2 The beneficiary in their own interest should verify the genuineness of this guarantee from following office of
ihe Bank in writing.

Utility Forms Pyt Ltd. Ltd/Mumbai/CTS-2010 03 - 07 - 2023

AXIS BANK LIMITED

BG Confirmation Desk,Transaction Banking Operations
5th floor, Gigaplex, Building No 1,Plot No L.T.5,
MIDC,Airoli Knowledge Park, Airoli,

Navi Mumbai 400708 (TelFax: 022-71315803)

3. BG confirmation can also be sought by sending email to ibg.conﬁrmaﬂon@oxlsbonk.Com .

FOR AXIS BANK LIMITED

N

AUTHORISED SIGNATORY

K LIMITED

FOR AXIS B

AUTHORISE
NAMED i Singh NAME:
NEparvinder
65 K5 58 No.12225 : SSNo. o Sriramulu
SR MANAGER &8 No. 9891

Encl: Bank Guarantee Number 16340100018906

Registered Office: “TRISHUL", Opp. Samartheswar Temple, Near Law Garden, Ellisbridge, Ahmedabad - 380006.
17-08-2023

https://eforexprdide.axi sb.com/leprint/bgcoveringResult jsp

IBG UTILITY FORMS PYTLTD



Phone No:
Sold To/lssued To
Prasanna Kumar

For Whom/ID Proof:

Axis Bank Ltd

From
Axis Bank Ltd,
First Floor No.6-3-879/B,

Hyderabad-500 016
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1Y DERARAD 560004
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e
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< 0000200/-

IERD ZERO ZERO ZERO TWO ZERD ZERO

Agreement
38163141681692609677-002867756
3815314 06/2007

To

PERFORMANCE GUARANTEE

BANK GUARANTEE NO. 16340100018906 DATED 17-AUG-2023

T0

THE CHIEF ENVIRONMENT OFFICER,

UTTAR PRADESH POLLUTION CONTROL BOARD
BUILDING NO -TC-12V, VIBHUTI KHAND,
GOMTI NAGAR, LUCKNOW-226010.

§. Parvinder Singh
8§ No.12225
SR MANAGER

Page 1 ol 3

For Axis Bank Limit d

Authorised

C. Sriramuli

ignatory

5S No. 9891
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BANK GUARANTEE NO. 16340100018906 DATED 17-AUG-2023

BG NO : 16340100018906
ISSUANCE DATE 1 17-08-2023
BG AMOUNT : Rs.50,000/-
EXPIRY DATE 1 16-08-2024

CLAIM EXIRY DATE 1 16-08-2024

1. We Axis Bank Limited, a banking company incorporated under the Companies Act, 1956 and
carrying on Banking Business under The Banking Regulation Act, 1949 and having its Registered
Office at 'Trishul', 3rd Floor, Opposite Samartheshwar Temple, Law Garden, Ellis Bridge,
Ahmedabad 380006, Gujarat and its Central office at Bombay Dyeing Mills Compound,
Pandurang Budhakar Marg, Worli, Mumbai-400 025 and one of its Corporate Banking Branch
at 6-3-879/B, Greenlands .Begumpe! Road, Hyderabad-500016 stand guarantee to the extent
of Rs. 50,000/- (Rupees Fifty Thousand Only) on behalf of our customer & client M/s MEDIC ARE
ENVIRONMENTAL MANAGEMENT PVT LTD,C-21, PHASE-1, M.G. ROAD, UPSIDC INDUSTRIAL
AREA HAPUR. HAPUR,245101 under the terms & conditions of this guarantee for Two Years for
the due fulfilment of the terms & conditions mentioned below, imposed by U.P. Pollution
Control Board, by the said industrial unit on production of Bank Guarantee of Rs. 50,000/-
(Rupees Fifty Thousand Only). We the Bank do hereby undertake to pay the U.P. Pollution
Control Board an amount not exceeding Rs. 50,000/- (Rupees Fifty Thousand Only) against
any violation of terms & conditions mentioned below imposed by U.P. Pollution Control Board:-

2. We the Bank do hereby undertake to pay the amounts due and payable under this guarantee
without any demurely on a demand from the U.P. Pollution Control Board stating that the
amount claimed is due by way of violation of any of the conditions imposed by the U.P.
Pollution Control Board mentioned above by the said industrial unit. Any such demand made
on the Bank shall be conclusive the amount due and payable by the Bank under this
guarantee. However our liability under this guarantee shall be restricted to an amount not
exceeding Rs. 50,000/- (Rupees Fifty Thousand Only).

3. We the Bank undertake to pay to the U.P. Pollution Control Board the amount referred in the
guarantee above so demanded notwithstanding any disputes raised by the industrial unit in
any suit or proceeding pending before any court or Tribunal relaling thereto our liability under
this present being absolute and unequivocal.

4. We the Bank further agree that the guarantee herein contained shall remain in full force and
effect during the period that has been specified for the performance of the above conditions
and that it shall continue to be enforceable till the U.P. Pollution Control Board certifies that
the terms and conditions imposed by U.P. Pollution Control Board have been fully and properly
carried out by the said industrial unit and accordingly discharges guarantee and, unless a
demand or claim under this guarantee is made on us in writing on or before the 14-08-2024
We shall be discharged from all liability under this guarantee thereafter.

5. This Guaraniee will not be discharged due to the change in the consfitution of the bank or the
industry.

6. We the Bank lastly undertake not to revoke this guarantee during its currency except with the
previous consent of the U.P. Pollution Conlrol Board in writing .

Authonsed

S. Parvinder Singh i
S ANAG Page 2 of 3 . Sriramuly
SR MAN!\GER  Srr s
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BANK GUARANTEE NO. 16340100018906 DATED 17-AUG-2023

7. Notwithstanding anything contained herein.
i. Our liability under, this Bank guarantee shall not exceed Rs.50,000/- (Rupees Fifty Thousand

Only).

ii. This Bank Guarantee shall be valid up to 16-08-2024 (Expiry Date) and

ii. We are liable to pay the guarantee amount under this Bank Guarantee only and only if you
serve upon us a written claim or demand on or before 16-08-2024 (Claim Expiry Date)

Date :17-08-2023
Place : Hyderabad

For Axis Bajjk Limited
For Axis Banh Limited

Authorn
Nn

Authorised Signatory

§. Parvinder Singh

38 No.12225

Page 3 of 3

. Sriramulu
Css No. 9891
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From: Akshata Sharma <akshata.sharma@hammurabisolomon.com>

Sent: 13 March 2024 17:44

To: 'emailtogkb@gmail.com'

Cc: 'secy-moef@nic.in'; 'mscb.cpcb@nic.in'; 'cs-up@nic.in'; 'ms@uppcb.in';

'roghaziabad@uppcb.in'; 'commhapur@nic.in’;
"anil.tiwari@hammurabisolomon.com'; 'volga@hammurabisolomon.com’

Subject: RE: Raju v. Union of India & Ors. [OA No. 512 of 2023]
Attachments: Reply to Additional Affidavit.pdf
Sir,

We are Counsel for the Respondent No. 7/Project Proponent in the captioned matter. Please
find attached herewith the scanned copy of the Reply on behalf of Respondent No. 7/Project
Proponent to the Additional Affidavit being filed before the Hon’ble National Green Tribunal,
Principal Bench, New Delhi in the matter “Raju v. Union of India & Ors. [Original
Application No.512/2023] .

Please treat the same as service to your good self for the above captioned matter.

With best regards,

S. Akshata | Associate Level- Il

Hammurabi & Solomon Partners

Mobile: +91 8340462840
akshata.sharma@hammurabisolomon.com

B 11 AMMURABI
ol & SOLOMON
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Follow us @ LinkedIn & Facebook
www.hammurabisolomon.com

past awards, recognitions, rankings & listings by:

B
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[”H INDIA BUSINESS ASIAN o ‘(-"‘t,_ i}
em" waue LAW JOURNAL  Siohioss Bw Forbes 1=/ "2

B .D: L ..:\-'.l-: 'i = -~

Our offices: New Delhi | Gurugram
| Mumbai | Bengaluru | Patna | Ranchi | Ahmedabad | Hyderabad | Chennai

Disclaimer:
This e-mail is intended for the addresses shown. This e-mail contains information that is confidential
and protected from disclosure. Any review, dissemination or use of this transmission or its contents by
persons or unauthorized employees of the intended organizations is strictly prohibited. The contents of
this e-mail do not necessarily represent the views or policies of Hammurabi & Solomon Partners or its
employees.

From: Akshata Sharma [mailto:akshata.sharma@hammurabisolomon.com]
Sent: 25 January 2024 19:42
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